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INTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67, 87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,.299, 300, 301, 302, 303, 319, 325,
326,327, 328,329,331, 333, 344, 345, 346, 347,
q : . 348,350,351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,

395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904,9)5,939,942,

952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: . '
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

f 1. 0A29/2013

L. C.H. Mohammed Yasin
* S/o Kidavu Koya,
Chamayath House, Kiltan Island
Union Territory of Lakshadweep-682 558

IVP.Latheef
« S/o Atteka ,
Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558 Applicants

(X

(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of Liakshadweep represented by
} the Administrator, Kavarathi Island-682 555

| 2. The Director ol“Panchlayat‘h
° Union Territory of Lakshadweep

- ..
};\ \tf&qu?:]‘/) Kavarathll%land-682;555

& -/\;P‘
84; ’:‘:x‘e\) K (0 lkxc Chairperson
/+ 3 ] i" gy age (Dweep) Panchayath

Qf}

W"E '»"

2353 /u K/litan Island, Union Territory of L.akshadweep-682 558 -
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(By /—\dvocate: (Mr.S.Radhakrishnan (R1,2 & 5)

o

- 0.

I

i /4\;’:;;;’3"\
/’3. < _0\”'\‘“5/— o

i,
r,-, h\‘ Pjt\*"

f \ \]*y_ﬂf\’&a

Y

The Lxecutlve Officer

Vil age (Dweep) Panchayath VI
- Klltan Island “Union Territory-of L akshadweep 682 558 S

'Ihe Prmupal
Goveérnment, %mox Secondary School

Kiltan Island
Umon Fe111tory of Lakshadweep-682 558.

(Mr.R.Ramdas (R3)

0A 6772013

Seedikbya.M. A
S/o Abbosala Koya
Malayattlyoda Kiltan Island

Umon Territory of Lakshadweep-682 558.

| Malsha T,

S/o K1davu Komalam
Th_enakkal House, Kiltan Island

Umon Territory of Lakshadweep-682 558.

Abdulla A.P.

 S/o Khalid

Alimapura, Kiltan Island

Union Territory of Lakshadweep-682 558,

‘sa Illam, Kiltan Island

Sayed _M‘uhammcd Koya C.H.
S/o; Muthukoya
Chamayath House, Kiltan Island

Umon Telr1t01y ofLakshadweep 682 558.

Rafeek Khan H M
S/o /\bdul Rehman

Ahyal House Kiltan Island
*Union. lemtory of [.akshadweep-682 558.

'vM ' vahabu Sreedharan)

Versus

griitory of Lakshadweep-682 558.

.Respondents

Applicants



I U! jon Tem 1tory of Lakshadweep represented by
the ‘ ‘dmlmstrator Kavarathi [sland-682 555 -

t:or of Panchayath
Jnion Territory of Lakshadweep
Kavarath1 Island 682 555

3. The Chalrperson
Village (Dweep) Panchayath
Kl}t@n I:svland Union Territory of Lakshadweep-682 558

4. The Executive Officer .
Village (Dweep) Panchaydth
Kiltan [sland
Umon T emtoxy of La kshadweep 682 558 Respondents

~ (By Ad;vgc”e;tc;: - (Mr.S.Radhakrishnan (R1,2 & 4)

3. ‘(')A"S?/iOB

I Abdul Saldm P.P., age 43
Slo Saxdmuhammed
Puthlyapura Kiltan Island
Lakshadwcep

Applicants

Versus

l. The -A:dihi‘hiﬂstr‘ator
Union Territory of Lakshadweep
Ka'vla_rat.hi -682 555

Th"!‘Dzlre for Department of Science & Technology
kshadweep Administration,
land-682 555

Officer

nvironment Warden

t—.ﬂ’lepa\rtment of Environment and Forest,
| _;a,: : Island Lakshadweep -682 558

Respondents
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| S/o Mohamm,ed P.

/\X DELE 7‘“\‘-‘,:

‘.*-(I'\‘/Ir R Ramdas - R4)

‘OA 113/2013

Muthukoya T P
Sio Kidave Hap
Thir uvathapma Kiltan, L akshadweep.

| Salm P

S/6 Iblahlm Haji
Pandara letan Lakshadweep.

Yacoob P K
S/o0 Subair.A.
Punnakkad Kiltan, Lakshadweep

Allf Mohammed

S/o Attaka A]iyar, Kiltan, Lakshadweep.
Kunhlkoya AP

5/(5 Sayed Muhammed P. K.
12 kbkgzlgpur_a: Kiltan, Lakshadweep.

Sathal cH

nl 1HaJ1 Pallithithiyoda,
! -Lakshadweep

%t_,e:iMs.Da'lsy I Daniel) -

- Versus

Applicants



~

l. 1 he Admmlstxatm

Union Terri itory of Lakshadweep
Kavaxathl 687 555

Fhe Chalrpelson

2
anlage (Dweep) Panchayath
Klltan 682 558

3. 1 he Employmem Officer

Kavaralhl Lakshadweep 682 555

4. Di rector ofPa:nchayath

‘Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan ~ 682 558

6. Homcultmal Assntant
Vlllage (Dweep) Panchayat Klltan 682 558.

”,ac,u_]la K C
'So Yousuff -
Kanmchetta K]ltan Island
Ul ofLakshdadwcep 682 558

2. Kunhl M

am Klltan Island
I”Lakshdadwcep 682 558

S/o Ilamsa ;
p uthenpuxa (1ltan Island
UT ofl akshdadwcep 682 558

.K':iltan Isiand
Hdadweep-682 558

Respondents



6. . Kunhl K P

7. Abdul Kaslm P V
S/6. Mu neer -
Pemamvell Kiltan Island
uT olf, _akshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

[ Umon Terr 1toxy of Lakshadweep represented by
the Admmlstratox Kavarathi Island-682 555

2. "l he Dnectox of Panchayath

Umon Femtoxy of Lakshadweep
Kavaxathl Island-682 555

(V'S

The C;_hjaujperson
Village (Dweep) Panchayath
*Kiltan Island, Union Territory of Lakshadweep-682 558

4, The l";xcculive Officer
Vxllagc (chcp) Panchayath
Klltan ]sland Umon Territory ofLakshadweep 682 558

S. Thex nv1ronment Warden
Depattinent of Environment and Forest
70, alemce Kiltan Island
b Umon 1 emtoxy of Lakshadweep-682 558. Respondents

(By Advocate ) (Mr S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013

I lalaludhecn K K.
S/o Shalk Poovalap

Poovaldp House Kiltan Island,
T of "akshadwecp 682 558.




Ameelakll A P

4. ,
9/0 Syed Mohammed
Axgka,lapux,a House, Kiltan Island,
UT of Lakshadweep-682 558.

5. [smail T

S/o Yusuf
lhollyoda House, Klllan Island,
S uUT of Lakshadweep 682 558.

6. Syed Mohammed Koya K.P.
S/o Mohammed '
 Kanjipura Héuse, Kiltan Island,
UT Qf»Laksha'd_weep 682 558.

7. Kasimkoya C.H.
- Slho Muthukoya
" Ammipura House, Kiltan Island,
Ul ofl akshadweep 682 558.

(By Aqv'cﬁi'lc'éfte"‘:l{Mr@habu Sreedharan)

Versus

2. lhe Dlrectm of Panchayath
Umon Temtoxy ofLakshadweep

feeps)A:Panchayath

) 'he Assxstantrfngmeet
T cgncal Sub Dmsnon

Applicants

d; hﬁon Territory ofLakshadweep 682 558 -

Respondents



L Sadakanulla A age 38
S/o. Kunhl Ahammed
AJnad House Klltan Island °
I akshadweep

2. Naralulla P.T. age 26
S/o Kunhl ER
Pa]llthlthlyoda House Kiltan Island
L akshadweep '

(By Ad'vocate: Ms.D'éjisy I. Daniel)
Versus
Lo T he /\dmlnlsttatox
Umon Territory of Lakshadweep

Kd\/dlalh] 682 555,

2. 1 he Chanpexson
Vgllage' -(-Dweep) Panchayath

(OS]

Depaﬂmer}t%of Panchayath
Kavajathl 682 558

(By Advocate Mr S Radhakmhnan (R1& 3)

8. O.AI N’o. 2,1:2/20-13

' P P Havvab1 W/o Abdul Salam
L abou1ex ; Agucultuxal Department

)

Applicants

Respondents

Applicant



. 2. Tlite'.'Adlninis'lirato.r
: Union Térritory of Lakshadweep
" Kavarattl Island 682 555.

v :.Radhakl 1shnan)

*Sabit Al K
Kunyathlyoda House
Kiltan Island.

o

" C.P. Firoz
Chemmanam Palli House
Kalpeni Island.

3.  K.P Cnegiyakoya
- Karuppathapura House,
Kalpem Island

e

M C Jaffel
Pakklpula chse
Kalpem Island

5. Ilabsa A
Allkome I-Iouse
Klltan Island

6. /\ l’ :Naseéma
Aynapula"_ I-l_ouse

istrati ,ofthe Union Territory
ofLal(shadweep, Kavarathi — 682 555.
2. The. Duector (Sexv1ces)
/\dmmls‘n atlon of the Union Territory
of Lakshadweep (Secretarlat)

\"lNlSTfrAJ»‘G‘f- i

Respondents

Applicants

Respondents



S

(By Advocate: Mr. S. Radhakrishnan)

10. ‘().A:Ng_'.'26§;/20'13

I M. | ‘._'meen
S/o. Sayed Mohammed
Mulaya Hduse Agatti Island

Umon Ten 1toxy, Lakshadweep

2. B M. Mansoox ‘
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep. Applicants

(By Advocate: Mr. Grashious Kuriakose)
Versus

I. Zl he Admmlstx ator

Umon Femtoxy of Lakshadweep,
Kavalathl 682 555.

2. 'I hc Duecton of Panchayath
Deparlmcm of.Panchayath
Kavalatu - 682 555

3. Dnectox omeence and Technology
fﬂLakshadweep
5‘5.

4. 'Dnec,tm (Lab ur & Employment)

Kavalalhl 68'2;":,555

5. Specml Ofﬁcel |
onllage (Dweep Panchayat Agatti) — 682 558. Respondents

- (By /\dvocatc M. S Radhakushnan)

11. ()A 769/20 l 3

f./r 37 .
Laksh Applicant

LBy A



Iritory of Lakshadweep
thi 682' 555

2. The (,halrperson
Vil lage (Dweep) Panchayatl
Klltan 682 558

The h-mployment Officer
Kavarathi, Lakshadweep-682 555.

(S

4. Director of Panchayath
Department of Panchayath
o Kavarathi -682. 555

| 5. T he Executlve Officer
' Vxllage (Dweep) Panchayath
K;ltan 682 558

6. Hoxtlcu]tuxal Assmtant
Vil lage (Dweep) Panchayat,
Klltan 682 558 | Respondents

(By Aqv%‘o,cate;; L (’.Mir.S.Radhakrishnan (R1,3 & 6)

Applicant
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S/o Sayld VK.
Vallomkadlyodu
Kiltan Island, Lakshadweep

2. .Sayed Badushé'MuhideenS.V.
Shahar Ban \{ilas House
Chetlal ‘

Respondents

Applicants

(By Advocate Ml Grashlous Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

1. 1h A,dmmlsu ator
UT ofl akshadweep, Kavarathi-682 555.

2. Dnectm
= Sciénce & Technology
Chetlat 682 556

3. Dnector ofPanchayath

Rulal Development Depanment of Panchayalh
4,
5. ..Sub Dmsnonal Officer

Cheﬂat 682 556

6.. Jumox Suenuﬁc Officer
Chellal 682 556.

7. Aceounls Off' ;er
'Secrctarlal '.=K

athi-682 555.

dhakrishnan-R1-3 & 5-7)

Respondents



[\)

-Kalpcm Island

Ahadabl -
Alhanam Thottam House
Kalpem lsland._

P.P. Sulalkha

P ulhlya Pandalam House
Kglpem.lslaqd v

CP ;Iiloolzj‘ellérlw
Chemmanam Palll House

_‘Kalpem Island

K Bceb1 ;
Arakkalar House
Kalpem Island

M.P. l\/lohammed
I\/ILllllpUla I—louse

.l{alpem lsland o

_tor,

- The‘Dire'ctOrl (Services)
Admmlstratlon of the Union Territory

ol”_LakshadWé,@p (Secretariat),

Administr, lon 'of the Union Territory
ofLaksha.weep, Kavarathi — 682 555.

Applicants

Respondents



10.

Il

’ xzmi'&\’\é Jamal, age 48,

1
NISTo

A ?;»S /\bdul a Attalada, Ahyathaxa House, .
\\‘;’f\f;\ ott Island.

odfg e T

. 14
OA 300/2013

B.Koya, égc 42
S/o Bammad, Bllutheth House
Andrott Island.

B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

_ K.K.Mohammed Basheer, age 49

S/o Nalla Koya, Karakunnel I{Quse,
Andrott Island.

P.P.Hassan, age 41,

S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50

S/o Khader, Matharapura House,

- Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island. -

K.P.Mohammed Yasee‘n,lage 33,
'S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
+S/0 Kunhi Koya, T hattampokkada House,
Andrott 1 sland

B.Mullakoys, age 43

S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41, :
D/o Kunhiseethi, Palath Puthiyapura House,

~ Andrott Island.



13,

15.

16.

17.

18.

20.

23.
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A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

K.Subaida, age 39 years
*D/o Kidave, Kunnashada,
Andrott Island.

A Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,

S/o Yousaf, Komalam Kattu,

Andrott Island.
K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island. :

K.C.Mohammed Hussain, age 39,

S/o.Sayeed Ismail, Kannichetta,

Andrott Island.

i S

: m"f\-*{amza, age 34,

Koyakidave M.P., Pandathpura
Afidratt Island. :

§ou

!

b



25.  M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
. Andrott Island.

26. P.P.Hassan, age 41, )
S/o Abdul Khader K Perumpally House,
Andrott Island.

27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

i 28, L.Pathummabi, age 37,
| D/o Yousaf T., Lavanakkal House,
‘ Andrott Island.

29.  H.K.Hussain, age 33,
~S/o Pookunhi, Halookakkada House,
Andrott Island.

30. M.P.MohammedRafeek, age 31,
*S/0 Koyamma, Kunnamkalam House,
Andrott Island. '

31, K.Mohammed Fasal, agé 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

32. K. Mdhammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island

33. K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

34, A,Rés?heed Khan, age 39,
| Sayeed Ismail, Aliyathara House,
t Island.

} 35. K A dul Salam, age 33,
j Slo Muthukoya, Kannathimmada House,
 Andrott Island.

Loya V., Kerakkada House,

ad A

d ‘o,lt Islcmd




37.  P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
JAndrott Island.

38.  T.M.Mohammed Aliyul Akbar, age 32,
- S/o Basheer, Kakachiyapura House,
Andrott Island.

39, Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

40. Ubaidulla, age 29,
b _ S/o Seethi, Bappathiyada House
§ Andrott Island.

41. _P.P.l\/lohammed Faroolg,v age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
*S/o Sayeed Koya, Moosankakkada House,
/\ndlou Island.

? 43, M. C Hammedathbi, age 37
D/o-Y,ousaf, Mylacheua House
Andlou Island.

44, DOuIathabi, age 33,
D/o Kidave, Lavanakkal House,
“Andrott Island.

45. (Juhal Madccna Beegum age 37,
D/o:Mohammed B, Aliyathara House,
/:\n;d_._g Qlll Island.

6ol<un111 Koya, age 36,
/1 icoob, Kolikkatt House,
Andxou Island.

46.

- 47, i Dcwesh Mohammed, age 36,
Slo Sayeed Mohammed, Kachashada House,
Andrott Island. Applicants .

@ N *f‘fﬂ\.
yA’a‘éqcate Mr.K.B.Gangesh)

Versus
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. The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Diréctor of Panchayats
=Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

4. Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S7o Pookoya N
Achammada House, Androth.

wh

6. M,oh‘a‘ljnmed Shamsheer M.K.
S/o Bathesha U.P. :
‘Mayamkkada House, Androth.

7. Mohémmed Asker-
S/o <‘Seethi
_ Aliyathara House, Androth.

8.~ Noushakhan M.K.
S/o;8ued Koya v
,]hkakkada House, Androth

mmed Kasim P.P.
ave, Palathupra House, Androth

10. AbduAkbal
Slo'Subair
Pahda’th Puthiya Pura House, Androth

1. Mujeeb Rahman
S/o Ibrahim

it Aliyathara House, Androth

PR AL TN :
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| 13.  Mohammed Hassan
! ‘S/o Kunhi Koya
. Ayeriiamada House, Androth

14. Mohammed Abdusalam T
~ Slo Abusala
Thechen House, Androth

15. Muhammed Raﬁ
S/o Nalla Koyd K. |
Poodamkakkada House, Androth

16. "~ Muhammed Kassim
S/o Koya
Shaikl_(inte Veedu House, Androth

17. P.P_'.Koyam,ma
~S/o PK.Kidave
. Palathupula House, Androth

18. Muhammed Khaleel
S/o Abdulla
Allyathaxa House, Androth

! 19. Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House, -

Androth. - Respondents
il

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)




16. (’)Af~:301/2-()15~"5 -

. /\uakoya T V age 44
S/o:Koi a 'Thankgal T,

2. - Sayecd' Koy age 4'3 .
. SloKoya Kidave, Allyathara House,
/\ndloth lsland

3. | Mohammed age 54 _
~ S/o Shaban, Bmyammada House
/\ndloth Island

4. " Yousaf, age | 60
S/o /\hammed Kandalath House,
/\ndloth s]and

s, | Muj:e:'fo Rehman age 35 .
Y/ | af, »Kara,chetta House,
And,l th Island :

6. AbduI'Nasar age3s
b/o Nalla Koya Kunnashada House_ _
'Andloth Island

7. Mohammed Basheer age 37
S/o’ choob Allyathara House
. /\ndmtlﬂsland

‘ g¢
§/o Koyamma Mayampokada House
. ‘ /\ndxoth Island

- 10. .' 'Nou fal, dg,e '43" '
- Slo | <oyammla Koya Thacheri House,
: _/\ndlolh s!and

o T

:\ \I’QJJ’?

b}
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14, Jalal age37.
~ Slo Kunmseedhl Palathupura House,
Androth Island e :

15. 'Ianook age 49
S/o Koyamma Pochalam House
A'”dlot_h Is and

16.

_'S/o.;; :Bdul Khader,_Karachetta House,
Androth Island. .

17,
18.
19,

20. - Jabba

1yéudden age 33

21.
' :ammed, Neelathupura House

22, 3 |
ammed, Kunhali House,



2.
26.
27.
28,
29.
30.
31.

32,

4 S/o Aham

VeSS
22

iyanalakam House,

Kandalath House,
Andlohlsland.-‘;_. -

Mohammed Saleem age 42
S/o Sayeed Mohammed,; Kunnashada House,
Andxoth lsland i

Gafoon age 41
Slo. lhang,u Koya Pentamveh House
Andloth Island

Slddceque]age 43 o
S/o Kidave, Modlyothada Ilouse
Andl,oth ls_lapd. ‘

éhanavas age 33
S/o Kunhi Koya Pochalam House,

~ Andzoth lsland

" .

Pookunhl age SOn

lllyas agje 36
S/o. Hamza Koya Aliyathara House
/\n( 1011 Island

: Mohammed Basheet age 39

bl

S/o Sayeed l\/l"'hammed /\l1yatha1a House

Andloth lslan




38.
39.
- 40.
41._.'
.
43.

44,

23

Mohammed Saleem age 33
S/o Koyamma Kanmpura House,

Andloth Isldnd

| Shamsuddcen age 33

S/o: /\bdu] Kadel Behchetta House,

'Andloth Island

Kunhlsccthl ‘age 4 ‘
S/0 Al H00 Sala, Lavanakkal House

' Andloth Island

Yacoob age 45 .
S/o @amddeen, Kunnashada House,
Andxoth Island.

Abdul Jabbal' ag,e 38 .
S/o Sayeed Mohammed, Kanmchetta House,

: /\ndloth Island

]amal agc 41
/ 'dé Bukan Bldumkattu Bllutheth House,

gaJma Beegum age 29
Dioi \Iallakoya Lavanakkal House,
Andloth I%land

Shahand% 'Beegum age 28




48.

WERERTIEA
2k

Ilassan agc 39 _
9/0 gayeed Bukan Mathar apura House

i Al’ldl()th Island.’f% _;'

49.

50.

53. "
54,
55,

56.

58.

3\ ,fﬁmgr:y
['}

- Slo Kunlkoya

s “Fve. %y

%/o Po‘okoya Nééanmada House,
Andtoth Island

- Koya, age 36

S/o Attakoya, Mathil House,
/\ndloth Island

n

' Karhil, age 41 ’

S/oMuthu Koyal Palathupura House,
Andloth Island :

age 30 _
thr;iKOya Lavanakkal House,

Saka1 1ya agjei32 -
S/o Muthukoya Bllutheth House,
Andloth lsland '

Sd]lh age 37 ;
.‘Aynamada House,
/\ndloth I%l d: :

S/o faye '!I\:{Iohamlned Palllyet House,
Andloth Island

%ayeed Mohammed age 42
S/o Kasimi; Achadapurakattu House

— N
AR \/\ndxoth sland »
© pOMINISy 5 S R
c‘v & "'> ORI 1"'_.f.. ]
=/ 89, AT Hussain; a




6.
64,
65.
66.
67.
68.

69.

ab,{ecbu Rdhman age 28
Sayeed Mohammed Kunnel House
oth Isl: - ' :

é'ké'dfa Hé)USC

B ,Qy.a-,..;.ag‘e 32
S/o /\boo Salah; Pc1u1npa111 House
Andxoth Island

MUJGCb Rehman age 37
S/o.Sayeed Buhari, Karakunnel House
Androth Islahd. ‘

Noufcl K, agc 33
S/o Nattazya Koya Chel iyadam House

Koyamma, Kalakkada House
I_Olh Island

: Shamsu Shumoos age 34

Slo Cher 1yakoya M., Pentamvilapura House
Andloth Island‘ '

| S ‘,:Kunhlsethx 'Perumpalll House
: /\nuoth I%land

Rlyas agc 29

andathu Lavenakkan House



26

72, Rahmat age 42
Slo Pool <utty M Mathll IIouse
/\nchoth ls]and S

73. '\/lo'hammcd"I‘Iassan’%:j
S/o Sayeed, Mohamm"’d Achammada House
Andloth Iqland "

74, Shamsudeen age 32
S/o Muthu Koya K. Nella1 House
Andlolh lsland '

75. Mohammed Naseex age 28
S/0 Muhammed, Pentamvellpma House
/\ndnoth I'sland

76. Rau]ath Beegum age 29 |
S/o Thangakoya, Arathupura House
/\ndloth ]sland
77. Tdthahuddeeﬁ age 38
' @/o I\ldavc U, KA Makket House

78.

| .An,dx_ I‘h.fl:sland

79. Mohammed Mzustafa age 33

S/o /\hammadlya Jabalpura House
/\ndloth I%]and

80. \/Iohammedﬂl(aslm age 47

81. boosallh age 40

P /,,8;2:\ K u’n' hi I s¢9t]
LN fﬁ,,S:/o Yousafy:

RN TR
e SN
/ -_‘L‘. .ﬂ“""“" -~
S
2t

v ethan apurakatte House

\/)Amix,dxoth Island
NAENY .

N
Lo

:‘;’ A

e P T R LT e e



84.

&5.

86.

37.

&8.

- 89,

90.

92.

93,

27

/E\{tél<o:ya :agé' 49
S/o Yacdob, Allyathara House
/\ndloth Island

| Puthiyapura House

'lééa mhulla age 34
S/o Sayeed Mohammed Palllyett House
Andxoth Iqland »

.Bashcer ag,e 55
’Ihachcn Moosathala
/\ndloth Island

'Mohammcd Falool< age 33
S/o Nallakoya, C.L., Tharampalli Makket House
Andxoth Is]and

S/o Shdlk Koya
Andloh Is]and

Moosakada House

Salccm age 31
b/o Seethl Ka1akunnel House
/\ndloth Is]and

Mohammcd Kasnn age 33
S/o _Sayeed Mohammed P.C., Pathada House

S/o Sayecd ibina1l Kandalath House
Andloth Island

/ij?‘)?{i&‘\\éab“ <han age 33

}(e“’ vKoyammakoya "Thattampokkada House"

1llslaqd

| i‘karl Podamkakkada House




96.

97.

98.

99.

101.

102.

103.

4
5

A __.‘:\

28

anga
/\n oth Island‘.

Mo 1ammed Musthafa age 42
E dayakkal Home '
Androth Island

Navas,- age 25
S/o FHussain, Thahira Manzil
/_-\r')d}'oth Isla"n'd.‘f_

Shanavas age 33

: S/o Shalafudccn Mathil House

/\nfhofh ‘%lanf‘ :

: Ha%san clgje 33

S/o %Lcthl M Lavanakal House
/\ndloth Island

Mohammcd Basheel age 42
%/o You%af \Jellal House
/\ndlotl Island

/amul /-\bld age 26
9/0 \1daveK Palliat House
/\ndloth Island

\/Iuthu Kova agje 39
S/o Kunhi, Secth] \/Iakkcttc
/\ndxoth Island




108,
109,

[10.

112,
- S/o Irjab, Mekkat House

.2‘9

:ge 27
‘ Pandathupura House

Ubaldull "age 2

 Slo Sathar, Kanmpur'a.House
| Androth Island a

Jdldl age 49

Slo YousafP.. M‘oodampwa House

-/\ndloth Island
Kldd\/u age 55
S/o. Indcen ‘M. Blrlyammada House

Aﬂdl()lh Island

Kldavu dgc 59

E /\ndloth Island

113,

I'15.

116.

117.

I

Mohammed Sal hudheen, age 26
S/o Koya T'P., Kandeth House

..And oth sland

Viohamme i S.hé@l(eer, age 22
/0 Kunhiseethi, Makket House

v ,nme, Althaf age 24
%/0 Jamal; Mayompokkada House
/\ndloth Is]and

/\bdul (Jafom age 28
S/o Nallakoya T,, Bappathiyoda House

: /\ndlolh Island.

Mohammed Yathlya Khan, age 23
S_/Q Baslﬂ er: K, vMathll House

Kunn‘lkoya 'Kag,e 35,
“S/o Ahmed, Ponmkam House
/\ndloth Island



‘V120.
121.,
12
123.
124,
125.
6. §
127. \

- 128.

_ )\ndloth I-slan

Audloth lsland

Mohammed age 50
S/o Abdul Khader Kaval Chetta House,

/V\n.(‘i'roth Island

Mohammed Aboo Sallh age 37 -
S/o Musthafa Ammelam House,

Andloth Island

Koya age- 37

S/o Sayeed Mohammed, Lavanakkal House
/\ndxoth Is]and '

Mohammed Rafeek C. P age 38

_S/o deee,d‘ Lhenkkal Puthlyapuram

. feek age 40
kas Bl Cgutheth House

Mukbcel age 28 |
Slo Majeed L., Perumpalli House,
/\ndloth Island '

Rasheed Khan age 33
S/o KJdave A Blyyadachetta House



. veen .....3. x.._-.' .

‘ 132. Mohammcd E azal age. 38 .
- Slo Kldave M 'j-Kandalath House,
Andldth Isl' | 3 '

134,
"_»S/o Kldave Poovadakkattu House,
Androth Island . '

135. Mohammed Saleem age 31
-~ S/o Hassan Kunm Keylyoda House,
/\ndloth Island , :

136, 'Koyamma agc 47
EE S/o Aboo Saleh, Kavalchetta House,
Andxolh Is‘land, _

137

| dayathulla ag,e 38 T |
_ S/oiKoyamma Karachetta House,

| Apdioth sland ‘

138.. Abdul A/cez Khan age 41

R S/Q Mohammed Blrayammada House
_ /\ndlolh I%land

139. ShamSUdddecn, age 32

-S/" 'd?e‘eque I\/I P' Pazhayakamkattu House,

140'.
| na oya Ammelam House,

141, Nallakoya"ag 50
- S/o Ahamed P.O, Matharapura House
/\ndtolh Is]dnd

’“ g ;'./%dKldave'B 'fAlnyathara House,



. L e
- 32

144,

145,

| Andmth Island

146. Mohammcc qbal age 38
S/o Nallakoya,. Pelumpally House,
Androth Island ‘

147. Pookunm agc 56
S/o Yousaf] Iajl Bappathlyoda House,
/\ndlothlsland ,

148. 1ainmed Basnee
S/o Kldavc A. Mayampokkada House
/\ndxoth Island

149. Chéiiy'akoya 'ag‘e'36
' S/o Kunnikoya P Thachen House,
/\ndloth Island

150.. Nasccmudhcen K S P., age 28
S/o Abdul Khadex T, Kalachetta Saxommapura House,
/\ndloth lqland 1‘

151.

152, I 1yabu1ahman agé31 |
Slo, Kunmkoya M P., Chekummada House,
/\ndroth Island

153. Kunhlbl agpc 46

S/o Kadm ,Pe 1mpalll IIouse
/\nd101h Iblal‘ g




N

157.

. Andloth Island, ..

158. Bd%heex ,'ag; _40
| Slo’ Sayecd K, iunn‘_; a
Andloth Island 3

s ada House

159, Mohammed KUIalShl age 25 |
S/0. Sayeed Mohammed Karakunnel House
/\ndloth Iqland :

- 160. SnaJ aoe 47
B S/o Kidave K Kunnumpura House
/\ndlolh Island

161. Mohammed Raﬂ age 31
- Slo Ham/a Koya K., Pathummapura House,
; Andloth sland

162.

163. /\bcul Jabba1 ag,e 35
S/o <unn1 geethﬁ Makkett House
/\ndloth Island

164, Qajced \/Iohammed age 54
Sto. Kndavu Poovadakkattu House
/\n(lo.th lsland s :

‘? Y ¢ a<oob age 40 ' :
; <S/ Kidavu K Ammelam House
/\1, dl()lh Is]and




168.

169.

170.

171.

174.

176.

1.

_Mohammed

LD e NGy £ eyl Ay R

=4

S/o (oyamm <6ya Mayampokkada House,
Andloth ls and

Mullakoya age 47
S/o- Majecd K La /&

kkal House,
/\ndloth '

Pool‘ _ 2 5:46
§/o K1 aveP Ammeam House

_ /\ndxoth Isiand

Mohammcd Kasnn age 46
S/o Yousaf, Bappathiyoda House,
/\ndnoth sland

Kadecja, ag(-fS_'!i
D/o Kidave K., Thacheri House,

/\ndroth s]and

Mulla:b" 'ag,c 54

/.a'yeed P. P ,age 25

Alil /\kbal K age 25
S/o Lhcnyakoyd Kannathlmada
/\ndloth Iskand.’

}cd a_lcem age 33

M:Oh;am
ha Kunhall House

BlGangesh)
| Versus

l hc /\dmmnstx ator

Administr ailon ofthe UT of Lakshadweep
Kavalathl 6'82 555

, I
.4 \shdd\k/eep, Kavarathi 682 555
v x e'én‘t‘cd ){ Jts‘Dnector

!

:'hullah Pu1ath1kkatt Puthiyapuram,:

Applicants



(By Ad\/ocate" Mr ;S-‘:Radhakl 1shnan)

17. OA 302/2013

1. Jaffer, age 35
S/o Babujan Pannethechetta House
Amml Island

e 50
‘;4 alika House

Abclulh Koya
S/o Auakoya
_ /\mm1 lsland

4. Nalldkoya age 40
S/o /\bdulla Koya Puthoya Kanniyam House -

od,

S. age 47.
d Kombam House
6 ge 36

S1/o idave, Kotlechetta House
/\mml lsland

7. JabbaJ P C, age 36
S/o Cheri lya Koya Purakkachetta House
/\mlm hland

Respondents

A ppiicants



B s

v - 36
Versus
], fThc Admi"h"ist'liator P d
Administration oft ) of Lakshadweep

,:K'wax atl '-682 5 55"

2.
/\dml"msuatlon ofthe UT of Lakshadweep
Kavamthl 662 555 '

3. Dlsmct Pa’nchayat

Amini represented by its
l‘-\eculive-O‘fﬁcer

4. - Village (chep) Panchayat.
Amini lsland répresented by its

l xecuuve O ﬁce1 g , Respondents

(By Advocate Mn S Radhakl 1shnan/M/s Sheriff A55001ates)

5. O3 303/2013

I Aboobﬂkex P’,{ age 41
S/o Kunhlkunhx Pallam House
K’l\/dlalhl Isl nd

2. Musihafa B.K: ,‘agé 45
Slo deccd Bakakad 4ouse
l\avalathl Islant

afi ':'., age 34

3. .
alika House
4. Abdul-NazertAiP,-age 43

S/o Chcx 1yakoya K. Aympwé House
Kavala’t 1"Island

5, \f’ciéoob "K P’*- ‘age' 41
.S/o Kidave U:P.; Kuttlpapepura House
d\L’lldlhl lsland




10.

12.

MU]BLb Re 1man_U P , age 34

\/IU)ceb Rehman B age 30
Slo lhangakoya Bnekal House
Kd\/dldlhl Island '

Sajilha p. , age 32

.D/o All /\ldddl’ﬂ Poovinoda House

chualhl Island

_Basheer P age 44 :
- 9/0 Mohammed.Palllpuxa Puthiya Illam House

/ ;:"" a eek K age 44
S/o /\hmed Kattlmmada Kadapurathaba House
Kavamlhl Island

Salccm A. P abe 34
S/o Mohammcd C.P. Athampapepura House
Kavamlhl Island' _

LjiS'SE}ili’l P.A., age 29

M E}h;éifndm :e”d |
P., Puthiya Alikom House

Anwal ‘A P., age 39
Sto. Mulhu Aynepula
(avdxalhx Ishnd

Bashcel S ag,e 35



20.

24.

25.

26.

27.

28.

‘ @/o iéhwat

TR ‘, ‘ﬁ[‘!&&;‘ﬂmﬁ‘)‘ T "f;’

38

Slo llamzath A I, yabiyoda
K'waxathl Island R

Manlikfan K. 1 age 30 ,
S/o Abdulla A, Kuttltapepura
/\gml lsland ' ;

Hldayamulld S. M. age 36
S/0 Hamizath B. K Y Subalda Manzil
I\a\/dldlhl Island

/\nsax P:P agc 31 |
S/o Chcxlya (oya K. P Paklchlpuxa
Kavalathl Island :

S‘Lllim'an ('P' 'aigc 38
S/o Kidave U.P., Kuttipappepura

Kavamthl Is]and

Yacoob C P , age 40
S/o, Yous if P Puleenakeel House

: 1V¢loda House
I\avmathl Island‘}i ‘

/\ltakoya B age 41
5/0 /\boobdcl M. I Birekal House




32.

33.

' S/o Che1 1ya Koya A

, Pookoyd P P dgc 48

Mohammed- Raﬁ -'
fam Pullpmnakad House
Ka\/dldlhl Island : |

S/o Babujan M Puthlyap ra House

o Klltanlsland

34,
35
- 36.
'37}_
38,

59.

: Ilussamalx K P ;-age. 33

S/o, Muhammcd C Kuttlthayapura House
Kavalathl Island

Sulaxmdn M age 37 _
Slo k {amzath M., Maidanoda House
Kd\/dlalhl lsland '

Ka]a Hussam C age 37 : :
S/o_ /\hammcd Khan T.P. Chungam House

han T K a‘ge 38
111<ad Housc S

,Mohammcd Shaﬁ K P., age 32
Slo Qayed Poo, A, Kakachlyapura House

.KanIdlhl fsland

Mohammed Raﬁ B.; age 33
S/o‘/\"'takldave T P Beelanthoda House




44,

45.

46.

TR v R T

; Barakaroda House

“ imada House

‘S/o Moh mnied T Amanathakepma House

Kavalathl Island

S]ﬁlaﬁldhecn age 24
S/o /\11 A, Poovmoda House
Kav Udlhl slcmd

(By Ad\;fo'ceue‘: [\{ll:‘.l(:i"IS.GEII]gCSll)

[\S)

wn

Versus

' mluatox |
' o' ofthe UT of Lakshadweep

y 'Agnculuue
UT ofLakshdd veep
]\d\/dldlhl 682 355 lepzesented by

fns Dnchox
f.L

\f’lllag:e (chcpj Panchayat
Kavmalhl Isl'md 1epxescnted by its

mieectta House

Applicants

Respondents



1L

SnaJ, age:3 _
Q/o Abusaia, Putjlyaxllam House
Amini ]sland

K.K. Ra/ak age 27

S/o:K 1adexk0ya Kunmyatamkakkada House |

Amml ’I'sland

P Asﬁhraf age-3‘.’/;'
S/ ,/\hamed Pa]]am House

/\ml,m Isldnd

i{-c‘Mbosc} age: 44
S/o: /\uakoya Keelachely House
/\mlm Islcmd '

B demnkoya ag,e 42
S/o Lhenyakoya Balapp House

Raheem M a,g.,e 33
S/o.f5 bdullakoya Madam House
/\mlm ]sland

PIOOl\unHli
Sto T .C. Yousaf Nooxmahal House ‘

' /\m]m Island o

:B:.Gangesh)

Versus

‘fthe UT of Lakshadweep

Applicants



I S R .,;@zy';ffﬁ%ggzgmﬁg

2. nchayats
; anchayats
o‘f the UT of Lakshadweep,
3.

'/\dmmlsu atlon“ ofthe'U Eof Lakshadweep
Kavaxalln 682 555

4 Village (Dmep) Panché:}"/!'at
“Amini 1sland represented by its
I“P\CCUUVC O fficer: _ Respondents

(By Ad.'vo,,cfa't‘é; I\/l,r.S;.;;I{adhakriish‘nan)

20. ()AN iizs"/z'o'lﬂ;

l. \/lohammcd /\bdul Razak
S/o UK. Nalla Koya
/\ltalada Housc '
Andlou I%land

/\ndxott lsland. .~ Applicants

(By Advocate ]\/11 B Gangesh)

; L \/e"rsus,

[ lhcr /\dmlmstmlm
- ,/J-f\f;dnw‘nnshauon=ol the Union Territory
‘ -"f-Kavalathl 682 555.

ofthe Umon Territory
!{(Secxetanat)

UmOn lcmto;y ofI akshadweep,
)l \d\/dlalhl 667 555 Respondents




’Savad 1 K agc 40

_ K avalatl slcmd

N aKe
’:]ﬂxbculxvc Ofﬁccx

OA 326/201‘3‘ -

g/o Moh" |

l\avamthx

u.:c'th K: P Pa“lpUIa

A boiéblacker P.,K‘.., age 34
S/ IFathahulla,:Puleenakeel

- Kavarathi Island.

Jc"han’g‘bén AP, age 32
S/o Hamieed, /\lldpllla
l\ava]ath sland

bhajahg‘n B., > dg,e 35

Versus

’.l he Admlmsuatm
/\dmrmsnatlon oflhe UT of Lakshadweep
l\avcuatht 68” 553

Union'de '1101yc.)-fLakshadweep
(avaldthl 6827555
lelCSCﬂlCd by 1ts Dnectm

‘ ",j_lage' (I’)'W'ccp') Panchayat -
avarathi Isiand represented by its

Joc: tc M iv‘. -;S;."R?aq»halm'ishhan)

Applicants

Respondents



e ET AN e A gy

2, (i)'}\?sé?/zoléjf-*‘f'

I Farook;#ge ;O‘,
S/o Kunh Koyas

P l" ) pl 'akkad

Kd\’dl'c‘llhl Islan v Applicants
(By Advolgavt.e: l\/lr.K.-B.;G.ahgesh).

| Versus
I The /\.diﬁinis:l.’ralor

Administration of the UT of Lakshadweep
Kz'l\"al'tilhi-‘682 55S.

2. Dn cum @;f’ I aij'dhayats

3. _'-Dfe}‘)_z—‘n'lﬂ_mc{n.l of Environment & Forests
Union Territory of Lakshadweep
Kavarathi-682°555

4. Village (D\.\':C(,p) P anchaydt
Kavarathi lsland 1eprcsentcd by its

I: ,\cculnvcl( fficer, Respondents

lM\ ;11_;11}

2. Sainul Hameed P.P., age 39

S/o Attai K ol ara Chepura House,
I\d\’dldlhl :

\/l oha‘m m c;_




45

_ppaqam House,
o Applicants
(By Advogate: MrK.13. Gangesh)
Versus
. The /-\ddjil}iiStl‘éfOf
Administration of the UT of Lakshadweep
" Kavarathi-682 555.
2. Direcior of Panchayats
Depaltmem of Panchayats
; dmlm’lratlon of the UT of Lakshadweep,
thi: 682553
3 _ofl ducatlon
fDncc_ orate of Educatlon
‘Administration of the Union Territory
oflqu.ksbadw_eep, Kavarathi-682 555
4. \/lllage (ch—:ep) >anchayal
‘ Kavcuathl Island 1cp|esented by its
£ Xce Ull\/k @lhcel - Respondents
Dhmct ])dnclldssdt 1(111311
2. Sha’litnl Hamccd P K ., age 50,
S/ogSﬂayeldgK‘“ ;;P S Thottathakkara
Cum Clelk
g "en"ﬁe;‘lxlllan
ilan.
3 ijage 33,
- a"Koya
mmg Centre Kiltan
it, Kiltan., Applicants



(By Advocate MrP.V. Mok »nan)

Versus
The Admlmsll_alon
./\dmlmstmtun] ofthe
:l\avamlhl 682 355-

[ Qf Lakshadweep

,nchavata L

2. _ ‘
Dcpanmcm ofPanchayqts
/\dmnmstraﬂon of the UT of Lakshadweep,
Kavarathi- 687 535

3. The theﬂmccullve Ofﬁcel

District anchayat Unit
Kiltan, Union Territory
of l.akshadweep-682 557 Respondents

(By Advocate: I\/Ix';-S.'R'i‘édhakrishnan)

25.
o/Q deecd Mohammad A.M.
Kattxyamchatta (Housc) Agatti Island
UTFoft. akshadwcep
Wor l<mo as casual labourer in the Department of
SCI»CI_}CC & T pphno_logy, Agatti, Lakshadweep.
2. Ilvdm P
S/o Sayccd SUhan Ilay U.
Pol\l\alhappqdﬁ >' 'louse) Agatti Island
3.

Sucncc & lcchnologv /\gam Lakshadweep

/““ﬂ‘“r‘,\ L\'d/ﬂhl]
A TRSRRAE S S .

,BaxkdtI:]\ agjc 27

e
0



Applicéms

2. AChan person _ s
' Village (Dwecp) Panchayat Agatti-682 557.

,Chanpexson
Vlllagc (Dweep) Panchayath Chetlat Island-682 554.

RS

4.. The Jumon Smemlﬂc Ofﬂcel
: Depaxtme t mence & Technology
.Chetlat 68_" R

5. The Jum_01 S'mentlﬁc Ofﬁcer
A Dcpaltmen ‘A.of.-S(‘,lence & Technology
: /\gaul 687 557 |

6. Duectm of Panchayath
Depantmcm of Panchayath
- Kavaxathl 682 555. | Respondents

(By Advocate M1 S: Radhaknshnan for R1,4 > & 6)

Applicants

Versus




[\]

| OS]

27.

Lo

DELPI et s -

UmOnlclll iof LakShadweep
Kia.\_/aratti'_

Sub- )1\/151onal Ofﬁcgr
Kiltan [sland; Umon vezruory of Lakshadweep
Klllcm v

Dircctor
Servicgs, . .
U ofLakfshadweep, Kavalatu

g

(By /-\d'vocaite':" Mr.S;Rédhakri-slman)

OA 344/2013 ~

Kassim A~
Sto.Attakoya P.P
/\llyalhaxa Hou%c Andrott

ahlud_dm N

. M@hammad Hassan C. E

So: Kunhlkoya SVP
I d'1yd1<l<al House Andrott -

Mohammed Ra{feek CK
S/0.Koya K.€
Cheriya l(al<ll<311al House, Andrott

Mohamined:Karaluddin MK
S/, Shlhabuddm Pookoya Thangal

Respondents



(NNS)

(O]

(By Adugcate: Ms :

28.

Applicants

Admmlslxa, on‘ofthc U tion Territory
ofl akshadweep, Kaval attl - 682 555

Dncctm of Panchayals

~Dcpdnmcm of Panchayats
Administrati 1on of the Union Territory.

ofLakshadwccp Kavamttl — 682 555

Dcpcutmcn'l (’)'f Elecll icity.
Union lcmloxy of Lakshadweep
l\av(nalhl‘— 682 555

V;llage (D\vcep Panchayat

/\ndnolt lsland 1'épnesented by its

Respondents

'Radhakljiéhnan )

O/\ 345/2'013 _
Ayshommd L (4::: .

| D/ol amsa, l llaéhetta House Agathl

'Bccfathumma.P V

D/o Kd%ml ]\()ya Pulhanvccd House, Agathi

.




8.

10.

1.

14,

16.

A

'50

S/o Kasini KOya C P
Poovmoda House Ag)alhx

U mfme r‘ M

thi

S/o_. :
Kunnathalam Housc Agathl

Nazer K
S/o Kidave -
Kunnikathiyapada House, Agathi

Showkathali M
Sfo.UmmerB &
Makayachoda:House, Agathi

Nascm P
S/o MulhallfK

....

]\boobécl\c'n N.M
S/o /\bd:ul Rahmdn F

S/o,jMohammed Koya
del\adal ousc ‘Agathi

'/\'/ ”al C

S/o. Mohamnied Koya T.P
(,hallakkad House Agathl

ad Haji K

m!-vu’hu R n;



i

@

21,

22.

23.

24,

[N
wn

SloKoya ' '
'BI)/dlhdblYOd’l House Agatl

5l

l\/l U h ammcd |

Nafce%a M K |
D/o.Abdulla-Koeya K

Moolhaml\akk ada I3 Iouse Agathl

| S/o Abbobackex Koya

K dmalmalmlyoda Puthlya Iliam, Agathl

/\boobackm U P
/ 1(1\/1011 a{mm_ed

yapa'ppayda Ho.use Agathl



34.

(OS]
wn

36.

40.
41.

42,

a1 R "h‘;-;

'é} '\M!N/S -

' Samccn

S/o MA)CLd
\/l,unlh_t Ulho

Saycc \/lohammed L
S/o:KalidP '
B lla llousc /\gathl

Nd%éu TP
S/o. Muhallf
lhd\ku P uthLya [Ham, Agathi

U 7dld U
S/o.Hamza U

'Ummmmodachem Hou%c Agathi

Sye d M o-mimm'cd‘ KT
S10.Aboo Sala F
‘ anlhnthyvoda llou%c Agathi

/\bd Ila B
S0 athdhulla , ‘
Blygmhgl)lyogcl }louse, Agathi

llawomm"x FP
D/o Abdul l<<1du koya P.C
Thekku P uthlyalllam Agathi

:jiéil‘oiise, Agathi

«w\’ "
Copt



e,

45.

40.

47.

48.

49.

50.

lioshna '
.D/o"Sayed /\bdu_l Rdhman

Koodam House Agathl

Showkathall
SiolLate Atiakoya
Sailaniyoda House, Agathi

N’iSSdl1{le}iéC:l:1‘V K':
Slo. lldm/a C:K (L dle)
Vdddk l\ccla lllam Agathl

I\/lohdlmnec /\ll C P
S/o Kasml Koya A

53

Applicants



’ Bu
4, v
by its
54
(By Ad Firjan )
29.  OA346/2013
l. Umme:r l:'ale‘Ok-jS_haﬁ
S/o.Aboosala , .
Malikakal I*IOus‘e‘ Aminii
2. P.A Saye iall
Sto. Ham/dko"
I ulhnya /\shax da House Amm1
3. Rah‘math Bc g,am' i ' :
D/o /\hamcd ’ . Malikakal House, Amini
4, Ahamedkoyééi - 4
S;/,(,).'Koyal(.i:da:v'u,fSurambi House, Amini
5. lexyabl . C ’
D/o /\mhukoya Pall iyachetta House, Amini
6.
7.

(By Advocaie: My K B Gangesh)

I

4 '2"]!\.}8
’71 Az A

: _.5.'11\/ei'sus

l hc Admnmshalox
g\dmmls'u*atlon of[he Umon Territory

Respondents

Applicants



Y

682 555 Respondents

:’_.é'dhékrisl‘hnan )

guharabl p
D/o Kunhnk‘

*\ Y

1 WiTEy; \ 3 e Kavalattl Island
P“\'ﬂf‘;’(r%

\, .

o~ -‘-\ o ,,




9.
10. S .
D/o Vallya Ab' 'uxahlman
'\/a‘dakkumelac'hadam Kavarattl Island
Il

12. Beé"fét‘hu'ni"ma B
D/o Aboobacket ,

13. r{-aﬁmath Beegufm P;.P N
D/o Attal K.P.
Pochaxachepula Kavarattl Island

dmlmsuatnon 61 the Union Territory
of )akshadweep, Kavaratti — 682 555

Applicarits

Respondents



'!?

57
31.
1.
thini
S/o.;Muthukoya;,
Suxambl Hous_:,:ifAmlm
3. Anwar Hussam

D/0.Essa :
Kotlapma Ilouse Ammx

4. _bajntha Beegum .
D/o, Sayeed Abdulla Koya

Bell House Amml :

5. 1*lair'iéédathb'i" 3
’ .D/o Shaikoya .
Monald<allachetta House Amini

6. Hassamal
_S/o Mohammed
/\llmmcchctta House Amini

;I'-:Io:;l‘se-,ﬁAmini.
Gangesh)
Versﬁs

I The Admmlstiator :

AdmmlsUatlon of the Union Territory
01 Lakshadweep, Kavaratti — 682 555

2. Dnectox of Panchayats

_".n Tcmtcny of Lakshadweep
Fathi ncplesented by
/13 101 ol"]:ducatlon - 682 555

Applicants'



| Respondents
(By Ad
32.
I
2. Abdul Hassan
S/o. Atlakoya‘;
Kalthatt Hou
3. _Sayed Mohal,v,med
Slo! 'Aboosala: Lo
eKarachetta House Andrott
4. Mohammed Hussaln
Slo. Mohammed :
"Bappathlyoda House Andrott
Applicants

D trict Panchayat™ -
ented by its Chief Executive Ofﬁcer-682 555

; ;l'age (Dwécp)}_Panchayat
", ),\ndrott Island represemed by its
o Respondents

’777(\'\ i -7

_./"



33.
L
2.
5. Hassan
S/o.Attakoy :
Kunjanattichetta, Andrott
4. Yousaf
S/o.Pookoya .
Puthxya Fddxyakl<al House Amini. ' Applicants

(By Advocate M!’j"'K: 3

‘of Women & Child Development

i

'ory of, Lakshadweep

Respondents




3. i
S/o Muthukoya' ‘
‘Pemamvel‘PUFa House Andrott

4, Méham’m‘ed 'Fé'i'sal SR

S/O glddecque :

1. lhe Admmlstrator ,
Admmlstratnon of the Umon Territory

Applicants

Respondents



K P Hom/akoya it
S/o.Aboobacker ' |-

Kanmlma]mlyoda Puthlya Illam House, Agatti.

K. Showka@h’ali
Sto. Sydubu'khan S
‘Kondmod t HQuse , Agatt1

B 'Sh'ara fudhceni" |
S/o Umme_r Ella "
Bceyakutt oda House Agattl

V K Mohammed Mukthar -
S/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

Abdul Rahlman':" h

ep, Kavarattl 682 555

, ,y,ofLakshadweep, Kavarathi
?m Dlrcctor — 682 555

Applicants

Respondents'



Applicant

Versus

i

l. ’l he Admlmstratm
/\dmmlsu atlon ofthe Umon Territory
of Lakshadweep Kavax athl 682 555.

2. lhe Dneclox (SCIVICGJ)
Admmlsnatlon of the Union Territory
of L. akshadwecp (Sec1ctar1at)
Kavalaul — 682 555

3. Dcparlment QA ':‘Agn 1culture
triion lenlltoty of Lakshadweep,
Kavatathii+ 682:555. ;

Replcsented by its Dnector Respondents

(By AdvocateMJ S;.'Radhakn_@shnan)

B

37. ()A 355/2

13

Applicants




4. .Vlllage (Dweep) Parchayat
“Andrott. Island: represented by its :
l*xccutlve Ofﬁcer —.682 554 Respondents

(By Advocate Mx S Radhakmshnan)

38. .O.A 356./25,‘_(.)_'51_3_,’"
I IIaJa101nmab1 o
D/o Koya Kldave M

f";

Applicants

Respondents




S/o Pallath Kur‘llhl Koya
Ncnempapp%da:House,

' Kalpeni




Applicants

. Panchayats

“

tion thhe Umon Territory




&6
4.
K"‘lf i '-j its

Abdul Latheef : -
Keela. Vlllattom Amm Island
Lakshadweep S

(By Ms.Shahna Kai~iﬁ;{keyan)§;§3 :

:V.--er:su’s : l »'

I Vlllage (Dweep) Panchéyath
~ Amm_,lsland i

Represented by the Chalr Person

'I;m" ';'682 552

2. "Secrellary
Department of Panchayath Kavarathi

3. Dlrector :
E mployment and Txammg
Union: Iemtoxy of Lakshadweep
Kavarathl , :

Respondents

Applicant

Respondents

Applicant



&7
3..
Respondents
(By Advocate: Mr.§ Radhakrishrian for R 2&3)
4. 'A§3éi‘/f20‘13,_
Rabeehattulla B. P., aged 35 years
S/0. Mohammed: Koya TN, & ¢
Laboufer,: Klltan Re51d1ng at Vallyapura House,
Kiltan Island Applicant
(By Advosate: Sti B.V; Mohanan)
SR "7 Versus
1. ‘Thé Administrator, -
,Ul" ofLakshadweep, L
Kavaratti-682: 555,
I:lec;rlcall)msmn Kavarathy.
2. 'I)lrector of Panchayat, .
iDepartmcnt of Panchayat
Respondents
Applicant

Versus



"Klltan‘—;‘682 557 - : Respondents

[By Advocate Srl % Radhalmshnan (R1- 3)]

44. ()A364/2013 e

Abdul QUblSh 'S/o. Samul Abid P. , aged 27 years,
Malikakal, Kiltan, U.T ofLakshadweep, working as
Casual Labourer, ( y 'S'tock Inspectors Trained Labour),
Animal Husbandly ! rlment U T. of Lakshadweep,
Kavalathl : ; SO

Applicant

Respondents




Applicants

(By AdvocateM - KB, Ga'née§h)
Versus o

l. The Admmlstrator _
/\dmlmstratlpn ofthe Union Temtory
ot Lakshddweep, Kavalatm 682 555.

T he Dlrector 0 E'P,anchayats

v weep fevelopment Corporation Ltd.,
PortControl Fower, Andrott — 682 554
Represented by 1ts Ofﬁcer in charge.

4. »Dlrectorate of Art & Culture
/\dmmlstrauan of the Union Territory
of Lakshadwe‘ ol ‘Kavarattl - 682 555.

’ ts Director.

Respondents




iPanchdnal , A

Khdll agcd 32 years s/o Muthu,
‘ Puleenakeel House Kavarattl

/\bdulban aged 34 years S/o. Hamza Koy,

Vll age (Dv\/eep)Panch,ayat Andrott Island,
rcpresented by ’1ts:Execut1ve Officer — 682 554.

Applicants

Respondents



7. Hamzakoya a,g:,ed 52 years S/o. Koya Kldave
Chekkarakkad House Andrott

10.

ears, S/o. Thang Koya,
House Andrott.

32 years, S/0. Koyamma Koya

/},nﬁ. ‘J&rr;?\
g 'L )
vl T 2

A &7 \ ‘::‘of

NP

Qﬂe& MCR
WEEIEY



Applicants

1.

2 Dirkctor o_f '
?De’bart‘mem" '

Respondents

d 35 yeﬁars, S/o. Ukkas,

l.
Ise, Kaivaratti.
2. ‘ ;136 years S/o Hamzath,
’fﬁ!ou’se : Ka\xarattx
3. Sg S/o Koyamma,

Kavarattl



3

Applicants

Versus

L The /\dmmlsucuox
Administration ofthc Union Territory ofLakshadwcep,
Kavaratti- 682:;5;;55.

3

Director o [ Panchayats,

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
';lg';a”v.;afe,ftti 7682555,

3. Dnrcuoxatc Q.rM(,dlC | ;d:nd'Health Services,
Union Territory of I Laks hadweep, Kavarathi,

Replcscntcd by its Dlrcctm 682 555.

4. Village (chcp) Panchayat
Kavaratti [sland represented by its
lixecutive OH ccx 682 555.

5. Village ([)ch‘p
/\ndron Island,

Panchayat,
pn‘cscmed by its

Respondents

I, PINascer, aged 35 years, /o Kunhikunhi,
Pd Bt i,qh_;am jl~‘~_IQujse‘,l I{ava?l‘atti :

2. l’l Nascu aged 32 ycax% S/o Hamzath,
Puthlya llldm Kavaram

“.'.;\. TN PN
< ‘-!‘\ M‘IB{,Hb\e\
\':TT TY‘UQ
\-—-—w——/



6.

7. bdul Ra/ak
*Saldbly()da Houso Ka'val am

(By Advocate: Sn K B. (Janges 1) }’f

Versus

l. The /\dmlmstmtol,v
‘ /\dmlmsuatlo fthe
Umon lunto

'Dcpa]tmcm o ‘/\mmal Husbdndly,

2.
Union lcmtor_y'of akshadweep, Kavaratti
xcpmscmcd by 115 Dncctor

3. I)ncctox of Panchayatq

Department of Panchayal%
Administrationof the -

Union Territory of ‘Lakshadweep,-
Kavaratti, -

) Panchayat,
v .p‘nescmed by its

cli?'hal(rir'shnan)

50. () A N() 372/2()13

unaludhCLn Q )
\/ludd]\kly()dd I.Iou
Kdddmal o

Abdulla U.C.

(By /\dvocatal\/h KB(Jd pesh)

ed 28 );Caf% S/o Mullakoya,

of L akqhadweep, Kavaratti.

Applicants

Respondents

Applicant



\ 75

of Lakshadweep (Sve'c'l‘etariaf), |
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi = 682 555.

Represented by its Director. Respondents

(By Advocate Mr. . Radhakrishnan)

51,

0A 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohamimed Igbal, aged 37 years, ,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

l.

o

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratt1,-682555

Departmerit of S¢ience & Technology,
Union Teiritory of Lakshadweep, Kavaratti
represented by its Director.-682555

" Environment Warden,

Department of Environment & Forests, -
Andrott-682 554.

., Village (Dweep) Pa‘-'nchayat,

Androth Island represented by its.-

"‘iéngtiv‘e Officer-682 554. Respondents



52.  O.A No. 38072013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551. - Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

1. The Administrator,.
Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

2. The Director (Servyices)
Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer |
Office of the Plant Protection Officer
Androth, Union Territory of | .
Lakshadweep — 682 557. , Respondents

(By Advocate Mr. S. Radhakrishnan)
53. QA 381/2013

I. B. Saidali, S/o late Mohammed Koya
 Palliyachefta;, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years, .
S/o late Muthukoya, Kattampalli Poomada
s v >,‘\L(a kkandiyoda House, Agatti Island,
/ & RIS US,}Umon lerrltory of L akshadweep

ddis Ag_ed 40 years,
; }S?’ ) iyathoda Kandawargothi House,
TG /’ &;am Isldnd Umon Tertitory of Lakshadweep.

b
\ e e
Ay y et , Ve /
S /.’ .\ 7
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77

4. [.K. Sarommabi, Aged 36 years, D/o late Kunhlkoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. Applicants

(By Advocate: Sri N. Anilkumar)
' : ' Versus

l. The Administrator,
‘ Union Tertitory of Lakshadweep, Kavaratti,

‘2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.
4. The Director of Parichayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Tertitory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
: Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, _
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 t0 7))

54. OA 384/2013

. Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Klltan

o Residing at Arakkala Chetta House,

'””-'x:>»~5:“;,“\M_Klltan Island, UT ofLakshadweep.

\bdul Rasak K.C., aged 37,

 5570; Kasmikoya P.P., Bus Driver,

,, \)1stncl Panchayat, K!ltan
Remdmg at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



3. Noorulla §. M aé,cd 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. . Applicants

(By Advocate: Sri P.V. Mohanan)

Versus
1. The Administrator,
~ UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. ‘ Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Isméil, a:ge;d 45 yéar‘s, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/0o. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

b

4.- Moosa Peechandam, age"d 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 '552.

S. Amanulla AM, aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

0. ~. Khalid A.P., aged 35 years, S/o. Ahmohammed Aliyachetta,
’{:‘WV‘MSW /\mml Island ‘Union Territory of L akshadweep, Pin — 682 55
?\,
. é\? /«zg/e.\ ’\\J\aﬁ:erulla P. C agcd 25 years, S/e. deave Naduvaua (,he&ta

[d
(@S]




8. Abdul Salam?;}i\ aged 38 years, S/0. Khader Thottanada,

Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552

9. Noorul Ila%dn K.K. aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, /\mml I%land Union Territory of Lakshadweep,
Pin — 682 552

10. Jalal B.M.,, aoed 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Tertitory ofLakshadweep,
Pin — 682 552

1. Najeeb A., aged 31, S/o Kidavu T.C.,
Ayeshera, Amini Island, Union Terrltmy of |
Lakshadweep, Pin — 682 552,

12. Nafeesath U. , aged 35 years, D/o. Eassa Kottappura,
Unnam, Amlm [sland, Union Territory of Lakshadweep,
Pin - 682 552 _ Applicants.

(By Advocate: Sri Shi’raz: Bhava V.S.)
Versus

1. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

3. The District Panchayath, Amini, rep. by its hxccutlve Officer,
Amini Island, Union Territory ofl akshadweep, Pin - 682 555.

4 The Village (Dweep) Pa‘rrchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri §. Radhakrishnan)

_56. ()A 3‘88/2()135

’? ,,‘P P, Amdnulka dg,cd 38 years, S/o. Sayed
NG Whammed P K., Puthiya Pandaram, Kiltan.

" ‘l).»\

éMu araka Banu aged 27 years, D/o. lbrahim,




3. K. Sajeedkh‘afn, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

I.  The Administi%’tor,
Administratioﬁ 'of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Pahchayats Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of LLakshadweep, Kavaratti, represented by its

Director — 682 555.

4.  Assistant Settlement Officer,
Amini Jsland — 682 554.

5. Village (Dweéi'p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island, ,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 3902013

L C.N. Abdul'liﬁkeem, aged 3& years, S/0. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

/__r?;, -~ K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
7 Konhankakkada House,Kalpeni.
5‘"(&\ Habusabi, aged 50 years, D/o. Attakoya

£ / @ﬁ@“yannallal House, Kalpem
: 2

" Hedneedabi, aged 41 years, D/o Ramalan,

\{5 < :l;’,/f BENC O
Irgefd . A

Voo i



10.

13.

17.

L. §I~-Iu$sam Ali, aged 35 years, S/o. Nallakoya,
‘*‘@h/ettipura House, Kavaratti.

S
/.

gl
Pakkath House, Kalpeni..

A.T. Sheemavbvi, 42 years, D/o. Hamzakoya,
Athanam 'I‘ho‘ttam House, Kalpeni.

AK. Muthub:.: aged 53 years, D/o. Cheriyakoya,

Alikakkada Hou%e Kalpeni.

K.K. Habusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, éged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed -A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,

: Mayamkakka‘pur’a House, Kalpeni.

Humairath P agjed 42 years, D/o Sayed,
Poodiyath IIouse Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K. V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni. :

K.C. Abdul ﬂaffar, aged 38 years, S/o. A_boobacker,
Kuttiyachada House, Kalpeni.

- M. Anwar,ag:_é'd 37 years, S/o. M.P. Khader,

Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpem




22.

23.

24,

25.

26.

27,

28.

29.

30.

32.

33.

34,

35.

/7%

/3

Jaffer, aged 1) years, S/o. Hasan T.P.,
Kaladi Hous

.I(a’varatti.

Basheer, aged 36 years, S/o. Mohammed P.,
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, agedb28‘ years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéé':n, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/0. Hasainar,
Umbiyapura House, Kavaratti.

Hussain B., ég,ed 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohammedalli T.P., aged 35 years,
S/o. Aboobaqlwr K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/0. Sayed Koya,
Edanilam I‘-flo'\?jse Kavaratti.

jéssm C dg,ed 33 years, S/o. Ali K.P,,

/"“\\Lhonam IIouse Kavaratti.
ol 0 \\

ME)H ?nmcd Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
M@Io)(epura House, Kavaratti.

L £y SO
Ny \""‘J 7r‘\7 /
_’G/



38.

39.

40.

41.

42.

43,

- 44,

45.

46.

47.

48.

49.

50.

51

83

Mohammed Shaffee P.A., aged 35 years, S/o. Kup Seedi Koya,
Puthlya Ahkom Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahlman
Aynepura qusc Kavaratti.

Mushin, aged:39 years, S/o. Nallakoya,
Kuttithayapu‘ré House, Kavaratti. -

AkbarT P. aged 33 years, S/o. Kidave K.,
Thanammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul IIamecd
Palamkakkada House, Kavaratti. .

Najumudeen P., aged 36 years, S/o. Shamsul Noor, »
Pallicaham House, Kavaratti.

Shihab, ageﬁd;35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

~ Aman, aged 37 years, S/o. 'Aboobacker, Kaladi House,
- Kavaratti. ’

Raheem A., aged 30 years, S/o0. Khader, Agam House,
Kavaratti.

Firozkhan, dged 27 years, S/o. Sayed Poo,
Ulhkanapul House Kavaratti.

Abdul Hashlm M.1., aged 33 years, S/o. Attakoya

,Mukrlya lllam House Kavaratti.

Kadish’a aged 44 years, D/o. Ukkas,
Umblyapuxa IIousc Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o0. Mohammed
(,hamaycuhapmd House, Kavaratti.

K. Abdul Rasheedu aged 42 years, S/o. Hamzath
Kunhibiyoda House, Kavaratti.

(. P. Raheém, aged3l years S/o I-Iameed



54,
55.
56.
57.
58,
59,

60.

62.
v63.
64.
65.
66.

67.

/@d&

Y-

Moominath, aged 37 yéa”rs, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, agcdt35 years, D/o. Koyamma,
T haleekepuna House, Kavaratti.

Sayed ; Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummmmanooda House, Kavaratti.

Abdul Reheem., aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. - '

Sayed Abdul Jaleel, aged 39, S/0. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura Flouse, Kavaratti.

Seethi Koya,:éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

MariyOmmabﬂi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohalﬁingd Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti,

Mubéé}ia, agévd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salm'a'f ";}ged 22 years, D/o., Cheriyakoya,
Vadaki"l-a pu’rei*‘ House, Kavaratti.

Muhammcd aged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal HouSe' Amin'i.

Mohammcd Ali P.M., aged 27 years, S/o. Hamza

_pOMINig »fulhlyd Manzil, Amini.
./n o

T \
S . i 3@ h‘(‘)

‘Oya‘i?f&ged 41 years, S/o. Abdul Khader,

/ .

‘ "‘”73"'\*(‘6 1/
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70.

85

Cherxyakoya M C., aged 32 years, S/o Hameed,

: Melachetaa House Kadmath.

71.

7.

73.

74.

75.

- 76.

77.

78.

79.

80.

g1,

82.

83.

34.

s 3R

7
,

Shafeeﬁg\/.P., ag“e‘d 39 years, S/o0. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, [¥o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda Heuse, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,

Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanajll'gkal House, Androth.

Balha‘i'i"., aged 37 years, D/o. Pookunhikoya,

’l"hailaﬁi'h House, Androth.

& &»5‘% Rahamth P. , aged 42 years, D/o. Koya Kiadve,

"4‘\:"// (

AN

\«“&

athada Ilousc Androth.



- 86. Naseer nuMK, aged 40 years, D/o. Kunhi Koya,
- ‘Moola Hé"i)se Androth.

87.

- 88.

Thachefy Hoﬁse Androth.

89. MullapooM K aged 39 years, D/o Koya,
.. Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

91. Aysummabl T aged 45 years, D/o. Muthukoya K.P,
' ’Thachely IIouse Androth.

92. Habéebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

93. Muthub'i P'.Mi.,‘age'd 42 yeas, D/o. Yakoob;,
' Puthamma’dai’n House, Androth.

94, Ramlath Beegum, aged 42 years, D/o. Sherukunh1
Kunnel House Androth.

95. Hameedath M aged 43 years, D/o. Slddlqu MK,
Makkq&,_House Androth.

96.

97. Rahil M, agéd 39 years, Dio. Nallakoya,
Mathil.-House, Androth.

- 98. Hussain PP aged 45 years, S/o. Aboo Sala, -

~ Poovinapura House, Androth.

99. Attakoya, aged 56 years, S/o. Asainar K.,
Attalada‘ House, Androth.

100. Hussa1 "'"'E.K aged 48 years, S/o. Seethikoya,

al House Androth.

\DWNIS; N
4 & 10 %Séyee Mohammd Koya L., aged 54 years, S/o. KaderP

'L}\L"avahak:kal House Androth
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102. Hussam K. ag,ed 50 years, S/o. Sayeed Bhkari T.M.,
Kunn 'hada House, Androth.

103. Ismaxl; ‘aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

104. Subaldabl ag,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

105. Pookunhi, aged 31 years, S/o0. Saye Mohammed,
Keechelam House, Androth.

106. M.P. Mohammed Hussain, aged 35 years,
S/o. Kida.ve,‘;l\/loodampura House, Androth. Applicants

(By Advocat_é:‘Sri KB Gangesh)
Versus
1. ‘The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.
2. Director of Panchayats, Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavara,ttl - 682 555.

Department of Labour and Employment,
inistration of the Union Territory of Lakshadweep,
Kavaram - 682 555.

4. Department of Education, Admlmstratlon of the Union Territory
oFLakshadweep, Kavaratti, represented by its Director — 682 555.

5. Depaltment of'A&,rlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depdllmem of Women and Child Development,
Admlnlstratlon ofthe Umon Terrltory of Lakshadweep,

N
S/ Ry epa?«mem of Animal Husbandry, Administration of the Umon

X T‘ex‘ﬂ 1Ic§1y of Lakshadweep, Kavaratti,
r @es bnted by its Director-682555.
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9. Laksbddweeﬁ Khadi and Village Industries Board,
Kavarattl re@resented by its Chairman — 682 555.

10. Revenue Sub varslonal Officer, Kavaratti Island — 682 555.

11.  Sub Drvrsmnal Officer; Amml Island — 682 554.

12. Assli,st,:a; ngmeer LPWD Sub Division, Andrott Island 682 553.
13. akshav,,we p‘ZDlstr ict Panchayat, District Panchayat (HQ),
Kavaratti, o

represented by its Chlef Executive Officer — 682 555.

14, Vlllage (Dweep) Panchayat, Kalpeni Island, reprcsented by its
I*xecutrve Ofﬁcer =682 551.

1S, Village (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬂcer ~ 682 555. :

16.  Village (Dweep) P_anehayat, Amini Island,
represented by,its Executive Officer — 682 554.

17. Village (Dweep) Panchayat,
’ Kadamath Island, represented by its
Executwe Ofﬁcer 682 553,
18. ’\/illage _(:Dweep) Panchayat,
Androth’Island, represented by its
ercutive O*Fﬁcer 682 552. S ~ Respondents
" [By Advocate Sn S Radhakrlshnan (Rl 8 & 10—18)]

58. OA 392/,,2;.0_;1,3 -

I Hussam_,‘_‘b/o Aboosala
Sarc}m ppada (Konchukakada) House,
| Agathr,&?resently working as Cleaner,

Pakrnrnupanoda House, Agathl
) Presently wqumg as Cleaner,
PR RGS Hospltal Agatti.

N ‘;;Latheef S/o Attakoyd

: delkandlyodaI ouse, Agathi,
j P 1es}ently working as Cleaner,
/- AR(JS IIosprtal Agatti..




39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS IIosplta}, Agatti.

Mohamed |
_se Agathi,
'_ng as Cleaner,

‘Hajara, D/o laﬁe Hyder,

Beepapada House, Agathi, =
Presently working as Cleaner,

_RGS Hospital, Agatti.

" 10.

12.

Sheemabi, Df/o;late;Shamsuddeen,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS I—I\o_spita’l,. Agatti.

Abida f;.D/o Hamecd
Makkiyachoda House, Agathi,

_Plesen,ly working as Cleaner,

RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS I_~!Qspita1, Agatti.

n, S/o Hamza, |
ihlyoda House, Agathi,
workmg as Cleaner,
RGSII pltal Agattl

Sulanm'
Kala1 :

Maham,_,od /o Koyassan,
/\mpupally I}Iou%e Agathi,
Pne%emly working as Cleaner,

RGS Hospltal Agatt1

Saif ulla S/o Abduxahlman
Manyathoda House, Agathi,
Pxesentl’y wonkmg, as Cleaner

b



COME I

Kalqdal\/al Gothi House, Agathi,
Presently workmg as Cleaner, 4
RGS IIospltal Agatu Applicants

(By Advocate; Sri I}.'Ramadas)
Versus

1.~ The Agimmlsuatox
Union lemtoxy of Lakshadweep,

2. -
¢! 'p) Panchayat,
Uriion Territory of Lakshadweep 682553
3. lhc MLdICd] Ofﬂccr in charge,

Com;pumty Health Centre, Agam Island,

Respondents

‘aged, 31 years, S/o late Nallakoya
i ;louse Kadamal Skllled Labourer,




A

6use, Kadamat, Skilled Labourer, -
ssistant Enginieer Electric¢al, -
ivision, Kadamat.

‘ ,aged 41 years, S/o late Hassamal,

chlacherry House Kadamat, Skilled Labourer,

Office of the 'Assistant Engmeer Electrical,

E [cctncal %ub Division, Kddamat Applicants

(By Ad\?ocat‘e: 'Sri."R. Sreeraj)

l. The Admmlslx ator,
Union' lcmtmy of Lakshadweep,
Kavaratti- 68‘%5i55

2. The Dir_ector‘;'o:f Panchayat,
‘ Department éf Panchayat,
Administr atlon of Union.Territory of L akshadweep,
Kavaratti- 682 555.

3. The Chlet Executive Officer, District Panchayat
Kadamat-682 556

lhc A'slmslam Lng,mecl Llecmcal

7a, S/o late MLK. I—Iaméakoya aged 43 years
:llled Labourer

Uriion lcmtg)xy of L akshadweep, Kalpeni-682 557
and 1esxdmg at Thithiyapada House,
Kalpcm Island 682 557.

3. M. Ilydel, S/o late M.K. Yousef, aged 43 years
worl"' as Casua L.abourer,




e %@;&g&?%% S o
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Ammal Husbandrv Unit,

Union! Femtoxy of Lakshadweep, Kalpeni-682 557

and 1631dmg at Manchiyanam House,
Ka_lpenlslslan.d, 682 557. '

] 1t01y of Lakshadweep, Kalpeni-682 557
e 1n atig Kakatchiyoda House,
Kalpem Island‘-682 557.

M.K. Naseel S/o P. Cherxyakoya aged 33 years -
working as Casual Labourer, -

Animal Husbandry Unit,

Union Terr 1t01y of Lakshadweep, Kalpeni-682 557
and residing at.Malmikakkada House, ..~
Kalpeni Island 682:557.

M Kalam %/o I\/I C Muthukoya aged 34 years
_ wokag as Casual Labourer, .

K. K Mohammed Rafeeque S/o V.K. Ko;ankoya aged 45
yeaxs wmklng as Casual Labourer,

Animal Husbandry Unit,

Umon Iemtoxy ofI akshadweep, Kalpem 682 557

. S/o late M. C Ahmedkunjl aged 47 years

W0 , ual L abourer

Af

Un ,

an Mala]‘_ House Kalpem Island 682 557.

-Salam, S/o P. Assainar, aged 39 years
woxklng s Casual LLabourer,

Animal H usbandly Unit, o
Umon lennony of l.akshadweep, Kalpem -682 557

and xeslcmg at Kakatchlyoda House,

'\

afa S/o late Sayedmuhammedkoya
ats “working as Casual Labourer,
sb‘andly Umt



Depaxtmeht ofﬁl’anchayat
Administration of Union Territory of Lakshadwecp,
Kavarattj- 682555

3. The Chief Executive Ofﬁcer District Panchayat,
Kavaratti- 682555 Respondents

(By Advocate: Sri S Radlﬁakrishnan)
62. OA 400/2013

I P.P. Snd],aged 44 years, S/o M. Subalr
Puthiya Pandaram House, Agatti Island,
Umon Tcmtmy of L. akshadweep

2. NouSh&d Ali,' aged 32 years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Umon lemtmy of Lakshadweep.

3 M. Abdul Na'ser, aged_ 28 years, S/0 M. Abdul Rahiman,
m._ House, Agatti [sland,

ie?lged 30 years, S/o Kidave )
Jouse, Agatti [sland,

S. | <VC"”¢'/'\deul.-,-§h.ukoox égéd 38 ‘years, S/o Kasmi,
‘Kanyamachcttd House, Agatti Island,
Umon lcmtoxy of .akshadweep.

M. P N1/amu:ddm agcd 27 yeals S/OM Abusal

Applicants

Versus -



Union 'l"LilitdIy of Lakshadweep, Kalpeni-682 557
and residing : at Pokkarappada House,
Kalpe i ;land -682 557. , Applicants

Unnikrishnan)
Versus

1. The ./-\'dl"ninisirlétor,
Union Territory of Lakshadweep,
Kavaratti.-682555 -

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti, 687555 . | \

3. The Chlcf Execuuve Ofﬁcer District Panchayat,

Union T cmtoxy of Lakshadweep,
Kavalatu 682555

4. The Vctu maly /\s%xstant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 . ’ : Respondents

(By Advocate: Sri S. Radhakrishnan)

61. OA 3952013

1. Sainul At d Slo Yusuf, aged 40 years,
ala IIouse, Kadamat,
: 1'c;t Panchayat, Kadamat.

2. Abdul Shukoor, S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Driver, District Panchayat, Kadamat.

3. M. Khal’id, S/o:iNadeer, aged 43 years,
Madurakam HQuse, Kadamat, '
Helper, District Panchayat, Kadamat.

4. /\yoobkhcm, b/o Kunhikoya, aged 37 years,
Mahal House, Kadamat, v
strict Panchayat, Kadamat. Applicants

- Versus
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®

Village (Dweep) Panchayét,
Agatti [sland, Union Territory of Lakshadweep 682553

3.. The Employment Officer, Kavaratti,

Union Territory of Lg‘lﬁshadweep-6825§fl' 1

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5 The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat, -
Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO, o
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

L Nadirsha N.P., S/o Nallakoya P.V., -
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the

" Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

1. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

s FUTE R

AT OIS £ RN The Chairperson,
BN DR : v :
¢, % Village (Dweep) Panchayat, Kalpenl.

L2k ;The Director of Panchayat, .
Department of Panchayath, Kavaratti-6825535.

Applicants



4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. 'lj‘he .Adm‘ir_l.istrator,
Union Territory of Lakshadweep,
Kavaratti.-682555 .

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homcopathlc Attender in Homeopathlc Unit

Versus

Respondents

A]:;plicant

Respondents

Applicant



1. The Administrator, '
Union Territory of Lakshadweep, ,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat Kiltan.

N 3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, Mission Director,
' National Rural Health Mission, Kavaratti-682555.

'S, Medical Officer in Charge, - |
Primary Health Centre, Kiltan Island. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. QA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya [llam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
‘Moothammada House, Agatti. ,

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

S. Maviya U., aged 48 yeafs; S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o AlifT.P..,":
Chekkakkal House, Agatti.

" Aboobacker P.K., aged 31 years, S/o Koyassan,
iy sthukotta House Agatti.

&
"ﬁ

5 ohammed T.P., aged 39 years, S/o HamLa

“’Oa,

16510 ypumpadi House Agatti.



10.  Saromma M, agéd 39 years, D/o Ha'mza,
Mariyathoda House, Agatti. -

1. Ashral ALK, agcd 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

I3.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)‘ '
Versus

I The Administrator,
- Administration of the Union Territory of Lakshadweep,
Kavaratti- 682555, . '

2. Director of Panchayats,
Depdltmcm ofP'mchaycus
Administration of the Union Territory of Lakshadweep,
Kavara(ti-682555. . .

Director of Education,

Directorate of Education,

Administration of the Union lemtory of Lakshadweep,
Kavaratti-682555.

(OS]

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By Adv“ocaie:,Sifiv‘S. “Ra'_dhakrishnan )
67. QA 444/2013
Aboosalih, @v/o Rashced Koya, |
Padalapura, Kiltan Island. PR
Union Territory of Ldkshadwcep, Pin-682558. _ ' Applicant
(By Advocate: Sri-_'Shabu Sre'edharan)

Versus

I Union "’I‘e‘rrilory of "Lakshadweep represented

by the Administrator,
Kavmam [sland. Pin- 682555.

J?
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

(OS]

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
" Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
“Union Territory of Lakshadweep
Pin-682558. = Respondents

(By Advocate: Sri S. Radhéklﬁishhén (R1,2,4& 9))
68. OA 453/2013 .

I Hameed K., S/o /\bdul Rahman, aged 36 yeals
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep,
Working as Casual labourer in - ,
Lakshadweep Building D_evelopment Board, Kiitan. ’

o

Saleem K., S/o-Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, v
.Union Territory of Lakshadweep. \
Working as Casual labourer in '
Laksha_“:dweep Building Development Board, Kiltan.

R e

3. Hisniinoor, $/0 Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island., = =
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
L akshadwcep Building Dcvclopmcnt Board, .
Kman Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel) e
Versus
| 'l‘he /-\aministrator,
Union Territory of Lakshadweep.
2. The Chairperson, -
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
LLakshadweep Building Development Board,
Kavaratti. '
4. Director of Panchayat, | _
Department of Panchayat, Kavaratti. Respondents
(By“Advo'Cnate: Mr. S.,.Radhal'qishhanv (R1,3104))
69.  0O.A No. 488/2013
Salmath _
D/o: Sayed Koya .
Madapally House -
Chetlat Island. Applicant
(By Advocate Mr. K:B. Garigesh)
~ Versus.
. The /-\é_ij}_;winislrator,
-Admir ';_étration of the Union Territory
'of]_,alg:é"'h‘-ald‘wheep','Kavar‘atti,— 682 555. -
2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti — 682 555.
3. '.'D'(_.apartment.of Science and Technolbgy
Union Territory of Lakshadweep,
Kavaraihi ~ 82'555. L
Represented by its Director. , S Respondents

(By Advocalc Mr. S. Radhakrishnan) -

70. QA 492/2013



e | . 1o

K. Bushra Beegum, W/o Ha<eem

Aged 27 years, Casual Labour,

Office of the:Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini. _
Lakshadweep-682 552. , Applicant

(By Advocate: Sri V.B. I—lai‘inarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
‘Department.of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union 1 emtmy of Lakshadweep- -682 552.

(OS]

4, The Chairperson,

Village (Dweep) Panchayat, _ (

Amini, Lakshadweep -682552. ‘ Respondents
(By Advocate: Sri- S. Radhakrishnan (R1-3))

71, OA 49972013

1. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
-~ Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island .
| Union Territory of Lakshadweep, PIN - 682 556.

‘Mohamred Shafi Qraishi Malika,
~ S/o. M. Sayedali,

N Data “ntry Operator (MGNREGA) , :
llage (Dweep) Panchayat Office (MGNREGA) - -~
(‘:adamath Island, Union Territory of Lakshadweep, .- .~ o
Remdmg at Malika House,
(adamat Island,



fovs o YA 4 Pk e i

Union E'T.erritory of Lakshadweéb, PIN - 682 556 ., Applicants
(By Advocate Mrs. Sreedev"i Kylasanath)
Versus |

I The Administrator,
Union Territory of Lakshadweep,
(Departmentof Rural Development)
Kavarathi.

2. The Di_stricf Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory : o
of Lakshadweep. Respondents

(By Advocate MI S. Radhakrishnan)
72. QA 507/2003

Muthu:Koya K

Casual‘Labour, Street Light Maintenance

:\/illagé‘Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address  Kunninamel House

Amini Island, Umon Temtoxy of Lakshadweep

Pin— ()87 552 o ‘ Applicant

(By /-\_d\?pcate";: M'll_."'l’CG' Swamy) |

Versus
I, B
rritory of Lakshadweep
Lakshadweep Administration
‘Kavaxattl - 682555
2 The Executive Engineer

//_"'Wepallmem of Electricity)
Iy mxstnatlon oft} .¢ Union Territory of Lakshadweep

) ( 1 S .
: { /1 Thig e c1etcuy (Panchayats)
Lo\ B2 ?re;mate of Panchayats)
AL AR ’ /'\ %
"77\\\__, % _

\imn:nz/ |
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Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 :

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union lemtoxy of Lakshadweep
Kavaratli — 682 555 - : Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.  0.A No.509/2013

I Malecha Beegum K.C.
D/o. In“deen Kandilath
Kaval Chetta House, Androth.

2. Shahidia Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave UK .
Makket House, Androth.

4. /\yshé Bécg,um P.V.K
D/o deoob P.K

/\ndxolh

5. Rahmath Beegum K».._
D/o. Hamzakoya P.P,
Kunhali House, /\ndloth.

6. Thahira L.
D/o. Seethi Nallal

-
QQT?-‘-H:‘.A
/\:V‘“'“/o; s NLavanakal House
Q3' ""“\g' "Y\xdloth




Aliyathar'a Hou'se, Androth.

3. Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentampe

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chermmachery Puthiya Illam House
Androth. -

12 Habsabi P.UP
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
I The Administrator,

Admin‘iiétration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

2.
Union Territory of Lakshadweep
Kavarathi, represented by the
Director.of Industries — 682 555.
3. Coir SLleGI’\'.iS-O'I’ ‘

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

———i . PR . -
S AT Haseena @ Haseenabi Therakkal
; »s: CROMINIS s T herakle 1 House, Kadamath
S & TN Na arator
WeData Batry Operator
.y 2V} lage Dweep Panchayath, Kadamath
(24} R ’

Applicants

Respondents

Applicant



(OS]

{05 )
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator

MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA
Kadamal — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary Schoo]
Kiltan

KK.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan Applicants

(By Advocale: Mr.R.Sreeraj)

\-’77_1 1\"~

Versus

"m@n luntony of LLakshadweep

' Ka\/.}amm 682555
/ &~ |

lhe/Dlrcctol of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan - 682 558 '

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail v
Cook, Government J.B.School
Kadamath

Residing at Kadamath [sland

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

’5\1 K fPrAmanulla

Y

/ /av/,

G D0(“)15, Covemment] B.School
S Kadam"uh
Resldmg, al Kunnumpura
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6. Ummer P.P.1 A
Cook, Government J.B. School
KKadamath
Residing at Alikothapura -
Kadamath Island

7. Hidayathulla P
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P _ .
Cook, Government S.B.School
Kadamath

~ Residing at Kadamath Island

9.  Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP ‘
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath '
Residing at Pupathada :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mchanan)
Versus

1. The Administrator ,
Union Territory of Lakshadweep
Kavaratti — 682 555

\Directm of Panchayath
Department of Panchayath

fAdmmlsu ation of Union Territory of Lakshadweep
Kavaratll — 682 555

e '
3. 4 v]’?he Head Master



SR NGRS,
Ly . v

Government J B School
Kadamath — 682 556

4. The Principal
Jawaharlal Nehru Senior Secondaly School

Kadamath — 682 556 j Respondents

(By Advocate: Mr.S.Radhakrishnan )

77.  OA 567/2013

Habeebulla P.M
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath [sland | Applicant

(By Advocate: Mr.P.V.Mohanan) |
Versus
I The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
' Department of Panchayath -
Administration of Union Territory of Lakshadweep
[ avaratti — 682 555
3. The Principal

Government Jawaharlal Nehru Senior Secondary School
Kadamath Island.682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

|. Yacoob
Kathathe Chetta House, Kadmat

2. Vahida '
" emw._ Marikilam House, Kavaratti.

o1
J:(, N
'

ety i H abusq

lachapada Kavaratti.

4 YaCoob =
' Kalad llousc Kavaratti. -
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Muhammed Salih -
Aynepura House, Kavaratti..

Fareeda Beegam y

Molokepura House, Kaviratti.

Saleem :
Pallicham House, Kavarattl'

Bamban L
Nambicham House, Kavaratti.

Sayed Abdullakoya
Chendipura House, Kavarattl.

Nafeesathbi
Poodiyam House, Kavarattl

Jamaliyath -
Thirinipura House; Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan

Athnachammada House,Kavaratti,

Jaffer
Marikilam House, Kavaratti.

Amanulla,
Mela.lllam House, Kavaratti.

Sirajudheen

Molokepura House, Kavaratti.

Hiyasudheen

Chamayathapura House; Kavaratti.

Fathahudeen

zfp"g:()w IFJ'5,4,w\ Kadapurathaba House, Kavaxattl ‘
O~\ /»---.\ A‘,\ -’;-5
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22.

23.

24.

28.

LA oy e

110

Ashik :
Puthiya Alikom House, Kavaratti.
Muhammed Musthafa, | |
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaiattl

Jamhar Hussain
Beeranthoda House, Kavaratti.

Muhsin |
Beeranthoda House, Kavaratti.

Rauf
Chettipura House, Kavaratti.

Hazarath 4
Chungam House, Kavaratti

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

Lo

Versus

The Administrator
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Agriculture:
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 -

~4-—~.Djirector of Animal Husbandry

';\U DEITES
& 4 D\Ml\"

/ /"_“\

DE}%UUHGH[ of Animal Husbandry
‘Ridrinistration of Union Territory of Lakshadweep

AlKavala}U — 682555

Vlflage)(Dweep) Panchayath Kavaratti Island
Jéplesented by its Executlve Officer,

Applicants



P | V;'\‘-l,i‘

Pin - 682554 : R : Respondents

(By Advocate: Mr.S.Radhakrishr;ani)“v

A
o

79.  OA 582/2013 L
I.  Rasheed Koya o
Multi Task Employee
Public Library, Kilthan :
Residing at Kilthan St

2. Smt.Sulfabeegum .
Cook, G.H.$ Kadmat |.,
Residing at Melachetta Haijumakudi
Kadamath Island - ' Applicants

(By Advocate: Mr.P.V.Mohanan)
\‘/ersu:sA

. The Administrator EREAN

Union Territory of LakshédWeep
Kavaratti — 682 555 Y

2. Director of Panchayath )
Department of Panchayath
Administration of Union Territory of Lakshadweep
ICavaratti — 682 555

3. The . Library and Information Assistant -
Office of Library and Information Assistant
. Public Library; Kilthan :Island 682 557 Respondents

(By Advocate: Mr.S.Radhakrishnan)

80. 0OA 601/2013

Rasheed Koya S.V:, S/0; Abdulla Koya P.S.,
Shaiknaveed (I1), Kiltan:Island PO.,
Union Territory of Laks;-’ha"awe’ep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sl'eedlla}an)

3 wrr\i\ ‘. Y?rsus

7 NONIHL 7 B

& 4. 72.%43pion Territory of Lakshadweep, repiesented by the
G ' \"v"f?i}_&,ministrator, Kavaratti Island, Pin — 682 555.
l ) %gﬂ% REECH
s ‘\ 1 £The Director of Panchayath;Union Territory of Lakshadweep,
\"'. - ¥ u * I;'“ o
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L
Kavaratti Island, Pin — 682 555.

3. The Chairperson, Villalg:'e‘ (Dweep) Panchayath,
Kiltan Island, Union Terjrito_ry of Lakshadweep,
Pin — 682 558. l .
4. The Executive Officer, 'Viljlag"e (Dweep)' Panchayath,
Kiltan Island, Union Terfitory of Lakshadweep, Pin — 682 558.

S. The Library and Information Assistant, Public Library,

Kiltan Island, Union Territory of Lakshadweep,

Pin— 682 558. . Respondents
[By Advocate: Sri S. Radhakushnan (R 2,4 & 9))]

81. QA 634/2013

Malikdeenar, aged 21 yeas, S/o. Ham7ath .
Sara Manmlllouse Agatti. - S Applicant

(By Advocate: Sti K.B. Gangesh) .-
- Versus

I The Administrator, -
Administration of the Union Temtmy of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, -
Department of Panchayats,
Administration of Uniorjjeritory of Lakshadweep,
Kavaratti — 682 555.

3. Department of-Educatiori,:i‘Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director 682 555.

4. Village (Dweep) Panché’yat
Agatti Island, Icpxescnted by its Executive Ofﬁcer .
682 554. . . Respondents
(By Advocate: Sri S. Radhakri#hnan)
OA 635/2013
AT,
o ﬁomw'; S a&\

> r"t'\g,E a\\udheen K.P. aged 40 years, S/o. Qayed Muhammed Koya
o b \tht mpalli House, Agam

,_"

){{Qun s, aged 31-years, S/o ‘Abdulla, Marlyathoda House,



3

Agatti. -

:"iéa’fif o .
K.M. Shahida, aged 40 yeaeir'_s',gg D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti. -

.M. Amina, aged 46 years, |D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agattl  Applicants

(By Advocate: Sri K.B. Gangesh)-j

Versus

.l’: .-I N
i I; [EETR

The Administrator,
Administration of the Umon Temtory of L.akshadweep,
Kavaratti-682 5535. :

Director of Health Serv1ces, |‘
Directorate of Health Serv1ces
Kavaratti — 682 555

Medical Officer in chalge .
Community Health Centre, Agattl 682 553.

Medical Officer in: Charge Rajzv Gdndhz Specia)ity Yospital,
Agatti — 682 533. A
"3

Village (Dweep) Panchayat Agattl [sland, represented by its
Executive Officer, 682 553. Respondents

]vav""‘ s

(By Advocate: Sri S. Radhakrlshnan)

83.

OA 791/2013 ,,“' Teti

Fareeda Beegum M.L. Meppada [llam,
Agatti Island. . o Applicant

(By Advocate: Sri K.B. Gangesh) |

L

Versus -
The Administrator, -
Administration of the Uniofi Temtoxy of Lakshadweep,
Kavaratti-682 555. ;

\ .
epartment of Panchayats i :
m'mlstx ation of Union I“emtory of Lakshadweep,
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Project Manager, Desiccated Coconut Powder Unit,
lakshadweep Development: Corporation Ltd.,

Agatti, Kavaratti — 682 554.
The Deputy Director (Admn.), Lakshadweep Development

Corporation, Kavaratti ~ 682 554

Village (Dweep) Panchayat‘
Agatti Island, represented by its Executive Officer, A
Respondents

682 553.
(By Advocate: Sri S. Radhakrishriéﬁ)

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml M P,
Valiyapura House, Kilthan Island P 0., '
S Applicant

U.T. of Lakshadweep. , .
(By Advocate: Sri P.V. Mohdnan)
Versus

1l

I The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

2.
Department of Panchayat, -
Administration of UT of Lakshadweep,

Kavaratti — 682 555.

3. The Principal, Government. nghel Secondary School
Kilthan Island — 682 556. Respondents
( By hdveals : Sk € Mukpglnwg
85. QA 880/2013 .
Muthukoya N.P o .
ey | ~ Applicant

Nalakapura, Kiltan Island
Union Territory of Lakshadweep— 682 558
(By Advocate: Mr.Shabu Sreedh_argn)_,_ :
‘Versusii flf"'f ',

LR 3LY //C b""._ :
- Un\mon\l erritory of L akshadweep repxesemed
: By” ;he Administrator .
Kavaxaﬁu Island — 682 555




2. Director of Panchayath | @' ¢
Union Territory of Lakshadweep i
Kavaratt] Island - 682 555%:

G

3. The Senior Administrative Ofﬁcer

Education (District Panchay@th)
Union Territory of Lakshadweep
Kavaratti Island — 682 555
4. The Principal ‘
~ Government Senior Secondary School
District Panchayat, Kiltan Island:
Union Territory of Lakshadweep 682 558

(By Advocate Mr.S. Radhakrlshnan)

86. ()A 898/20!3

K. C Abdul Khader RTINS
Kulikaraya Chetta House li i __. ..
Chetlat Island Vs

Union Territory of Lakshadweep 682 554

Wb [ . / L |
(By Advocate Mr Shabu Sleedharan) 3.

l\-

Versus i 1
I Union T emtony of L akshadweep represemed
by the Administrator iy b

Kavaratti [sland - 682 555 &
l' ”‘
2. The Director of Panchayath *
Union Territory of Lakshadnyve_,,ep
Kavaratti Island — 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555 - L

T e

4. The Prmmpal :

Government Senior Secondary School

DISU ict Panchayat, Chetlat Island

~ox SAmrkdon Territory of 1, akshadweep 682554
p\uM”‘ /97'4\

! (»_‘.\\f"
(\/ (By %AMl S.Radhakr 1shnaln)
Gl TR 5"9:*.
X } g
z
A

Respondents

Applicant

Respondents



87. 0OA 904/2013

Kadeeja C.P | A
Cheriyapurakad v,
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh)

Versus

l. The Admmlstrator

Administration of the Umon Terrltory of Lakshadweep

Kavaratti — 682 555

2. Sub Divisional Officer - R
Office of Sub DlVlSlOﬂal Ofﬁcer
Kalpeni Istand - 682 554 :

3. The Dir‘ect‘or (Rural de',vel’opment)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti —682 555

(By Advocate: Mr.S.Radhakrishnan)

88.  OA 905/2013

. Abdul Khader C. o
Chekkiriyammada House -
Agatti  Island '

2. Bugar Jamhar T.P o
Theklapura House . 1t
Agatti Island SO

(By Advocate: Mr.K.B.Gangesh) : . o
Ve
Versugi: = i
AR
. The Administrator Lo o
/ o d.m\mstxatlon of the Umon Terrltory of Lakshadweep

g LL)wlia\/al‘altu Island - 682 555
/ (‘ N\ o — s \ .

5 Vs //3 o
‘ k = s
. ‘ Eab ¥+
W .U
IR LR
IS
;

"_nector ofPanchayaths E

LKcavalam Island — 682 555

Applicant

Respondents

Applicants



~

RV
Project Manager |
Desiccated Coconut Powder Umt
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555

The Deputy Director (Admn) =
Lakshadweep Development Corporation

Kavaratti —682 555 @y ¢ ..

Village (Dweep) Panchayath
Agatti Island represented by its -
Executive Officer - 682" 553 J

(By Advocate: Mr.S.Radhakrlshnan)

89. QA 939/2013 o
. 1
I.  Safiyullah K.C. | SRL
Kuttiyachada House - .
Kalpeni Island S
2. Saifulla M.] o
Melaillam House !
Kalpeni Island
i i
3. Kunhikoya M.V =
Mathil Valiyammada House
Kalpeni Island ‘t! -
4. Kidave K.O

(By Advocate: Mr.K.B.GangeSh)-

Kakkachiyoda House |
Kalpeni House ;

Versus

(.
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. . . ! .
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I. The Admlmstrator . :
Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682 555 ’

2. Dlrector ofPanchayaths
Department of Panchayaths

) Administration of the Union Territory of Lakshadweep
/m;:;b Kavaratti Island — 682 555
s : @\ﬁm,w&w 5 ,
/ t /m 3\\’mLat\<shadweep Bu1ld1ng‘ Development Board

% /Union Territory of Lakshadweep
UI avaratti represented by 1ts Secretary - 682 555

=

Respondents

Applicants
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4. The Technical Officer '
Lakshadweep Building. Development Board
Kalpeni Island — 682 553

S. Village (Dweep) Panchayath -
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan)

N F t 1)

90.  OA 942/2013

l. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island o

3. Mohammed Ubaidulla ; J3x0u
Chodath House '
Androth [sland -

-

T
4. Mohammed Fathahulla wec .1

Karachetta House 157
Androth Island s

any oy

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island - 682 555 '

2. Director of Panchayaths _
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti [sland — 682 555 |

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

mn?‘\
@islfﬁne‘\'fechmcal Officer

it \g’falzs}\adweep Building Development Board
{wa e h Island — 682 554
& .,.A_‘lw,;s, Alwdmt Islan
3 =3
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Respondents

Applicants
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5. Village (Dweep) Panchayath

"Androth Island represented by its ‘

Executive Officer - 682 554 : v Respondents
(By Advocate: Mr.S.Radhakri}sh’nan)_

91. QA 952/2013

I Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya ‘

Casual Labourer | ;

Power House, Kalpeni - :

Residing at Chakakeell House:

‘Kalpeni, Union Territory, of Lakshadweep
3. P.Mohammed | _

Casual Labourer o

Power House, Kalpeni .

Residing at Pokkayoda. House

Kalpeni, Union Terrrtory of Lakshadweep
4. Hamza Koya P

Casual Labourer

Power House, Kalpeni .

Residing at Pallath House ’

Kalpeni R : L Applicants
(By Advocate: Mr.Hariraj MR) |

Versus
1. Union of India represented by ‘the Secretary
1o Government of India. -
Ministry of Home Affairs |
New Delhi~ 110 001

=2 ,”“:l h& Administrator T
.r,,ﬁ’Um@n Territory of Lakshadweep
Kavarattl — 682 555 o

3. | Lx‘ecuitrvc Lngameer
Department of Electricity:
Kavaratti, Union Ferrltory of Lakshadweep
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department.of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti —682 555

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
R Intcma’l Inspectm




P _ 12\

Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpenl Island

Union‘Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath ,
Administration of Union Territory of Lakshadweep
Kavaratti - — 682 555

3. Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4. Chief Executive Officer-
District Panchayath .
Kavaratti — 682 555 o Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  O.A No. 12252013

C.P. Showkathali,

S/o. Mohammed Koya

Casual Labour, Electncal Section,

Kalpeni. :

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of Indra

§ pnesemcd by the Secretary to
r~'G vernment of India,
Bﬁl‘nstry of Home Affairs
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2. The Administrator
Union Territory of Lakshadweep |
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
I.akshadweep — 682 555.

4 Junior Engineer,
Electrical Section '
Kalpeni, UT of Lakshadweep — 682 555. ' Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice'A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged afier a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 yearé and others are for two/three years or less.
But in majority of the cases (in 80 Original Applica:ions), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their dervices are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for

1%%0{@ direction to the respondents to regularize their services. In the case of a

;; X
SO
o\ s W/Sthprq Qg) hav &n retrenched on completion of the period of engagement,
8 o \ 1,,/ ,) !‘é
: """;' )’er*’lsd r 1ssuc direction to re-engage them.



.’# ' ."‘ b

23

3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the

“applicants have been engaged to work in various departments under the

Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has n.o
jurisdiction to entertain those cases ih view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others ~;2005 KHC 248. It is further contended by the
learned counsel for the Adﬁministration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the .applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are alse not entitled to get their services regularized.
'The common contention in all these cases is that these casual engagements
were made without holding any regular selection -process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

contention:-

._.._.‘*

/H\ P ””T!S\Gretarv State of Karnataka & Others Vs. Umadevi and Olhers -

Al T”maa) 4SCC 1.

"~
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179. v

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC L.
5. R.N.Nanjundappa Vs. T.. Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases o
OA 212, 266, 268, 299, 325, 347; 354, 366, 372, 380, 488, 499, 509
- & 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, ~ Environment & Forests, Electricity,
Directorate of Labouf & Employment, Directorate of Arts & Culture,
Weights & Measures etc. Whivle 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the _a"pplicants' in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants.in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were ehgaged on
casual basis without undergoing any regular selection process though in

some cases the applicants have vaguely contended that such a process was

: ‘mnf “'t‘»undergone However, in those cases also, no material has been

ST AN

.short th,, 'process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These erﬁployees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual ;e.mployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees abpointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

Rl', .‘Nan]undappa (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

-507 - as a onc time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence 1o the rule

of judicial discipline which is sine qua non for sustaining the system.

11, In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments. in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned."

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concumng with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violationi of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
/‘j‘nuggﬂf the admitted position that 800 posts of teachers were lying vacant,
/ ; Iheﬁpex \Court expressed the hope that the plight of the appellants would

"""ak\sn into account by the administration and consider the

| ) \ des labl{l’[y offxelaxmg the age-limit provided in the Rules.
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@ 3. InNanjundappa (Supra), th’e \pex Court had held thus:-

“If the appomtment ztself is in mfractlon of the rules or zf itisin
violation of the provisions ‘of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but. there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
- decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15.  But one disturbing' feature that has been noticed in this bunch of
cases 1s that  the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that} hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on compl“etion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout th‘:e'h:_year;‘but A
still it appears that many of them have been allowed to continue. Many of

WAy R

,,33\,&’ :\thegax qve been engaged in one scheme or the other sponsored by the
/ A\Qz\):ff s . 4/}‘?;9 .
w3 nge}l‘t{_;‘,d overnment or in some such other schemes or programmes floated
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any data as regards the actual requirément of employees in various
departme‘nts_f under them. It has been noticed that in some of the
departrhen'ts, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kepf on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. |

Panchavath Cases |

18. In the other bunch of 80 Original Applications, in which the
apphcants ‘have been engaged by Village (Dweep) Panchayats or District
Panchayat, the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. " In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
yproached this Tribunal, aggrieved by the failure of the Union of India

T ST o

%"r,‘gMa\né' theNLakshadweep Administration in granting them temporary status

R
2 / e‘rg\t‘he\S\cheme for Temporary Status & Regularization introduced by
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was. entrusted to AVAM

Grant-in-Aid was provided to meet the additional expenditure
Society used to manage the Scheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Cou_ncil-S were
abolished as the Lakshadweep Island Regulation,. 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund avéilable wiih it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayals for granting
temporary status to casual labourers as per the parameters of the
schéme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure thal
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue ofthese orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regulanzatzon of the casual workers under the scheme

'(d) No casual workers, including the applicants, who are in the
service of the Panchayats.on the date of issue of theseé orders would
be retrenched on the face of availability of work or for making way

/ for fresh recruits without considering them for the grant of lemporary

R \\ status if eligible as per:the scheme. ¥
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”ﬁ:he Division Bench of the High Court while allowmg the Writ

n} filed by the Admmlstratlon noticed that another Bench of this



Tribunal in Original Applications N6.1297 & 218 of 1998 had :*ejected an
identical relief claimed by some other casual labourers, holding thus:-

?

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Governmeni body, namely
the Village (Dweep) Panchayat  of Androth/Minicoy. The

- Chairpersons of the:respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

| In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been.employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment to them. It
probably might have offered some succor by way of daily raied
wages 10 the-unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matiers stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

. The above decision was confirmed by a Division Bench .ofthe High
(ats -Q.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

', were also dismissed by a common order following the

1 z,_,:er‘it?;ioned supra, This order was also confirmed by ‘the High
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies'. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumsiances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to . Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively (o the Panchayats for granting temporary status (o
casual labourers. The direction given to the Panchayat not to effect
- any appointments till the Lakshadweep Administration frames -
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given o the Panchayat that no casual
workers would be retrenched on l/aeface of availability of work fulls
wilhin the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. |

24.  There is yet another aspect of the matter. In the course of hearing of

the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraieedharan, and
contended in the written statement, inter-alia, that termihation of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel thét by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded t\'hat
the Village (Dweep) Panchayats ha\)e no power to regularize the services
of the appliéants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, -the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases héve invfted
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

1997» Sn P.V.Mohanan who appears for the appllcams in some of the
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.:j“' construcuon/repaxr/ma1menance water  supply, drainage, local
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J development works, primary education, healt'h and saﬁital'y scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the powér to regularize or absorb casual
workers, especially after:the introduction 6f the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch o‘f Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appearsk for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Indhstrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further comended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and subftan'ce of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit obn casual basis. It is true thai the applicants in
all these cases, whether in the category of Panchayat or non-Paxichayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994

and many of them since 1997. Quite a few of them have been working for
mmﬂr
oe gth’\/s, ?

nods ranging between 5 to 10 years. There are only very few who have.

rx""“‘#,‘)\ ’f;é& , working for 2-3 years or less. Most of them are still continuing on the

l%sr"'ofmterlm orders passed in these cases.
F3
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30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a).the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.© For this purpose, all the serving casual labourers should be
rdent/f/ed and grouped as under .- ’

(a)  ~ Those who have put in more than 10 years of casual labour
service, with or without the artificial break. 'These may
include those who have been inducted with specific qua//f/cat/on
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITI, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
—=—~..those who have been engaged under some project or scheme, but

JYITr i
v "‘m 'jr “R0t. com/ng under (a) above, i.e. with less than ten years of service.
. <J

- yThose who have been engaged under one scheme or the
other;(other than those who have been engaged under the Mahatma.
Gl «ndh/’ national Rural Employment Guarantee Scheme (MGNREGS
férishort), but not those who come within (a) or (b) above.

3
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(d) Those Who come under the MGNRGS scheme

(e) Those who are mere casual labourers not fallmg under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12. Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable” those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work ‘and- hereagain, fter giving them a notice  of two
weeks before dlsengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions

. precedent for dlsengagement it is subject to such a condition only
their services could be disengaged. - Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The d/sengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re- engaged before the
next date of hearing and conf/rmat,on given on the next date of
hearing.” »

31. Pursuant to the above order, the Panchayats/Departments have

issued cenain circulars which are marke_d as Annexure A5 to A8 in OA

300/2013. Apparently, some attempt has been made to categorize the

W B
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’ Trxbunal/and those Orlgmal Applxcatlons are also mcluded in this bunch of

/5

caseS/I( appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, Contending, inter;alia, that its policy is to
give minimum employmerit to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemesﬂoated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our 'consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were S0
engaged after undergoing regular selection process. In -our view, the
Administration has been largely responsrble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their serviees
were required in various Departments or Works as otherwise many of the
essential services would not. have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
‘demur or protest These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have corntinuedlin service

for a large number of years.

33, But, in our view, the Administration has to necessarily give adequate

sideration to those employees who have been working on casual basis

e than a decade or two. Similarly, the plight of those employees
o*»”ha > been workmg on casual basis for the last 5 1o 10 years is also

equhlfy gitiable. These employees, in our view, are entitled to get the

s -
»
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are.being made. It shall be ensured by the
Administration that the enttte process of engagement of employees on casual
basis (if bit becomes extremely-essential and unavoidable) is. streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who. have been toiling
for years -together on casual basis, with utmost compassion, and give them .
the benefit of relaxation m age, educational qualifications etc. while: making

regular recruitment.

35. Original Application Nos, 212, 266, 268, 299, 328, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for rcdtessgl of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! ‘
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